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HOUSE OF THE PEOPLE
Monday, 16th February, 1953

The House met at Two of the Clock.
[MR. DEPUTY-SPEAKER in the Chair)
®QUESTIONS AND ANSWES
(See Part I)

3 p.M.
PAPER LAID ON THE TABLE

AGREEMENT BETWEEN THE RAJPRAMUKH
oF MYSORE AND THE RESERVE BANK
OF INDIA

The Minister of Finance (Shri C. D.
Deshmukh): I beg to lay on the Table,
under sub-section (2) of section 21A
of the Reserve Bank of India Act, 1934,
a copy of the Principal and Supple-
mental Agreements executed between
the Rajpramukh of Mysore and the
Reserve Bank of India on the 24th
December, 1952, ([Placed in Library.
See No IV. 0.3(38).]

MOTION ON ADDRESS BY THE
PRESIDENT—contd.

-

Mr. Deputy-Speaker: The House will

proceed with the further consideration
of the motion moved by Prof. Agarwal
and seconded by Shri Kotha Raghura-
glaiah.

Shrimati Vijaya Lakshmi (Lucknow
Distt.—Central): In supporting the
motion before the House, I shall con-
fine myself to foreign rolicy.

I had an opportunity, a few months
ago, of speaking on the same subject
in a different context. Much of what I
said at that, time holds good today, and,
in fact, the events of recent months
have proved that those views were to
a large extent justified. It has been
my privilege recently to visit some
countries of the Middle East. Every-
where I went the cordiality with which
I was received was not merely the
courtesy extended to a representa-
tive of a foreign Government but was
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largely inspired by the growing trust
which India’s policies have worked in
so many nations. I found a new and
growing awareness all over the Arab
world of the soundness of India's stand
and an understanding of the fact that
in that stand alone lay tke path to
security and peace for a harassed
world.

N

It has been said that we have not
achieved any material degree of suc-
cess from the policies that we have
followed. I would like to point to the
fact that the inspiration that India
has given to a large section of the
world is no small credit to the policies
whicihh we are attempting to follow. I
would like here to express my thanks
to the Governments and the peoples
of Egypt, Syria, and Lebanon for the
welcome and the friendship which they
extended to me. In going to these
countries from the. United Nations
where India had worked in close co-
operation with the members of the
Asian Arab world represented there it
was of special privilege and. if I may
say so, significance to meet the states-
men and peoples of the Middle East as
to find that the new levels we were
trying to forge within the U.N. also
existed outside and had the support of
the people. I would like to point out
to those who criticise India’s foreign
policy that there has not been one
single instance up to datc in which any
step that India has taken that has not
helped somewhat towards an easing of
the existing conditions and strengthen-
ed the forces of peace. It is easy enough
to pull down something that has been
built up brick by brick. But. I would
like to remind the House that as
tensions increase and armaments are
piled up in the two rival blocs all over
the world. it is the voice of India that
is gaining strength day by day, and
that voice is heing listened to today
with greater respect than ever before
in the flve years of our Independence.
If we have not always succeed-
ed in our attempts to secure
peace and understanding, it s
no shame to us. We shall try again
and again whenever occasion occurs to
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create conditions by which peace may
be built up and the present tensions
lessened. By remaining independent in
our thinking ahd actions we have con-
tributed positively towards world
peace,

In the last session of the UN,,
India played a significant role not only
in the important Political Committee,
but also in all the other committees
where her voice was listened to and,
her contribution appreciated and in
many instances, accepted as leading
towards solutions of the issues before
the committee. I would specially like
to refer to the role played by the
Asian and Arab group in the matter
of the apartheid in South Africa and
on the questions of Tunisia and More-
cco. These questions, as hon. Members
are aware, were very difficult and deli-
cate ones and they involved a great
deal of tactful handling. It is to the
credit of this group that in- spite of
the moany ditficulties and many harass-
ments they were able to negotiate the
kind of resolutions that found accep-
tance with a very large number of
Member Nations. A very real benefit
accrued to us through the lining up
with one group of a member of other
naticns including several Latin Ameri-
can ccuntries for whose vote and
friendship we are grateful. For the
first time in the history of the UN, the
lining up was not cither of east or
west, or black or white, but of all those
who were able to look objectively at
the guestions before them. I would
like tp interpret this as indicative of
a new role that this group may play
through which the forces of peace may
be strengthened inside the UN, and by
whichk the people outside who are fight-
ing for their liberty and for the suppres-
sion of unjust conditions may be hear-
tened, strengthened and encouraged to
go forward.

I would like now, Sir, with your
permission, to say a word about the
resolution on Korea which was spon-
sored by the India delegation. The reso-
Jution. I am sure, has been read by all
hon. Members. I have listened to some
criticism of the resolution itself and
of our stand on Korea in the debate
which was held here on Friday and I
would like to clear some basic miscon-
ceptions that seem to exist particular-
ly in the mind of the bhon. leader of
the Communist Party. The resolution
which India moved was motivated by
only one desire, the desire to end the
killing in Korea. I think hon. Members
are aware of the fact that at the time
this resolution was moved, the death
roll on the allied side amounted to one
thousand persons a week. A similar

16 FEBRUARY 1953

by the President 220

number of Chinese boys were no doubt
dying on the other side. India was
motivated therefore by humanitarian
reasons and wished to, stop this killing
and then try to attend to everything
else afterwards.

Certain charges have been laid at
our door, about India not being able
to do first things first. Now, this is one
of the points in which I flnd nrysélf
heartily in agreement with the hon.
leader of the Communist Party. I do
believe that we should tackle first
things first, and only in that way can
we succeed in fulfilling our objective
and in this particular case, that is what
we did, we tackled first things first.

I would like to take the House back
with me to December, 1950. On the 13th
December. 1950, India, together with 13
nations which subsequently became
the .Arab-Asian blo&, sponsored a reso-
lution asking the President of the @en-
eral Assembly to constitute a group of
three persons including himself tg deter-
mine the basis on which a satisfactory
cease-fire in Korea could be arranged
and to make recommendations to the
General Assembly as soon as possible.
This resolution was passed by the
General Assembly by 51 votes to five,
and was rejected by the Chinese Gov-
ernment. It was our desire at that time
to urge for a cease-fire so that the

- killing might stop and we could pro-

ceed with the greater and more im-
portant questions which dealt with the
unification of Korea and the problems
of the Far East in general. After that
failure several other attempts were
made, and finally, the armistice talks
began. These first took place in
Kaseong and later in Pan Mun
Jon, and continued from July.
1951 right up to° autumn of last
year. During these talks every
attempt was made to find a formula to
end the hostilities, but owing to the
suspicions of one side or the other, no
result accrued. The death roll kept
mounting, and it became imperative
that something should be done in the
General Assembly to call a halt to this
tragic state of affairs. e

The manner in which our resolution
was moved has already been explained
in the Prime Minister’'s statement to
the House in December, 1952. It was
dificult for us to move a resolution
entircly acceptable to both sides since
the powers basically concerned had
been changing their position constant-
ly. I have just told the House of the
fate of the resolution in December,
1950 and other attempts had also not
allayed the suspicion on both sides.
I would like to correct error which was
made by the hon. leader of the Com-
munist Party when he said the other
day that the Indian resolution was in-
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troduced to please the Anglo-American
bloc in spite of the Chinese Gov-
ernment’s rejection of it on November
24th. This is a complete travesty of the
facts of the case, and the mere reitera-
tion of it in and out of season is not
.going to change the facts. The Indian
resoiution was introduced on November
17th. Immediate opposition to it came
from the U.S.A. but the UK. in the
.speecth made by the Foreign Secretary
Mr. Eden in the Political Committee,
accepted this resolution as a correct
basis by which to end the deadlock
in Korea. So, to say that our resolution
was “inspired” by the Anglo-American
tbloc is, to put it mildly, incorrect. It
is well-known that for a period there
was definite disagreement between the
UK. and the U.S.A., on the resolution
moved by India. The Prime Minister,
‘in his speech of December last gave
the dates on which various steps were
taken by us and the time our resolu-
tion was moved. The text of the reso-
‘Jution was sent to the Government of
India by our delegation on November
16th and forwarded to the Chinese Go-
vernment. The resolution itself was pre-
sented to the Political Committee on
November 17th, and at that time, the
U.S.A. spokesman rejected the resolu-
tion as not meeting with the principles
enunciated by the U.S.A. On the 19th
November, the resolution was formal-
ly moved by our delegation in the Po-
litical Committee, and supported by the
United Kingdom and a number of
other delegations. There was no reply
from the Chinese Government and the
Prime Minister says in his statement
that there was no indication of the
‘Soviet attitide for a number of days,
but T would like just to make a small
-clarification here, and tell the House
that although -there was no definite
reply from the Soviet or clear indica-
tion of the line they intended to adopt
they followed their usual policy of
allowing their satellite countries to put
out feelers and give expression to the
views which they were going to ex-
gress themselves, and all of the Iron

urtain delegations said in the General
‘Committee, with the exception of the
"Polish delegation which had not spoken
until then, that their Governments were
giving earnest consideration to the
Indian resolution. We were thus under
the impression that some serious
“thought ws being given to the resolu-
tion. It was, therefore, something of a
surprise when Mr. Vyshinsky took the
place of the Polish delegate and de-
nounced the Chinese rejection of it.
nounced the Chinese rejection .of It.
But. although the delegation may have
been denounced in language which was
not Parliamentary and which may well
have been modified. (An hon. Member:
‘The language of the gutter.) never-
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theless, it is a fact that India’s pres-
tige was not affected. The prestige
of India remains because, in spite
of the language used, in spite of
the broadcasts and the newspaper
articles about the resolution that
were printed, there was a basic under-
standing that this was a bona fide
attempt made in all good faith to
bring two conflicting points of view
together, The very fact that we had
tried to sponsor this resolution within
the framework of the Geneva Conven-
tion which had been accepted by the
Chinese Government, which the Soviet
delegates themselves had told us was
acceptable to them, shows that we
began our work under the impression
that it was receiving some considera-
tion and thought from the other delega-
tions. The greatest obstacle to an
achievement however, hag been the
fact that there has been fear and sus-
picion on both sides. fear which has
mounted up sgometimes to an almost un-
reasoning degree that if the cease-fire
should take place, other and more im-
portant questions might perhaps not
be solved and that something might
hanpen which would sabotage the inter-
ests of one party or the other through
the holding of the cease-fire first. Even
though we did not lay emphasis on the
word cease-fire as was done in some
of the other resolutions, this was impli-
ed in the very nature of our resolution,
because unless a cease-fire took place,
nothing else could follow, and the fact

-that both sides were hesitating—first

as I said, in 1950 China. and then the
Chinese nosition being taken by the
U.S.A.—left us in the exceedingly difR-
cult situation of trying to bring for-
ward a proposal which would be ac-
cepted by both parties, The House is
aware that there were several resolu-
tions before the Political Committee.
It has been suggested that when the
Indian delegation found that its resolu-
tion was not likely to win the support
of the Chinese Government, we could
kave withdrawn it; but the resolution
had by that time reached a stage when
it was the only possible resolution and
one through which a ray of hope could
be seen, The others that were before
the Committee could not serve any use-
ful purpose. If the point of a resolution
is not merely to get a show of hands,
but to get some implementation, then
ours was the unly one that met that
condition. One of the other resolutions
could not have gained more than a
few votes, while the other, if passed
would have led to no solution at all
Our resolution bridged the gap, and
whilst adhering to the international
framework of the Geneva Convention,
it gave an opportunity to both sides
to effect a compromise and to come to-
gather in the interest of ending the
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killing. A great deal is constantly being
said about the loss of lives. But I reg-
ret to say that when the subjects come
up in the United Nations, or for the
matter of that, in this House or any
other forum, theoretical arguments are
advanced which do not show much
desire to end anything but rather to
score a victory in words. It becomes
a question of who can say the longest
words in the most forceful manner,
Having been associated with the United
Nations for seven years, I confess
these gramophone records fail to im-
press me,

The point at which we tried to take
up the matter at the United Nations
was the point at which the Pan Mun
Jon talks broke off, and even though
the Indian resolution has not been ac-
cepted by one of the chief powers con-
cerned, I still think that the discussion
which took place, and the attempt
which was made by flfty-four nations
rallying round this resolution is indi-
cation enough of the desire of the as-
sembled nations to find an honourable
way out with the giving up of any
basic principle. by either side. What
we shall do in the future, it is not for
me to say. It is a matter which depends
on the Government, and the opposing
partics in the United Nations. But I
have no doubt that we shall explore
every avenue, and try all ways and
means to end a situation. which is not
only dangerous today, but which has
in itself the potentialities of something
even more serioys tomorrow.

The situation regarding the Kashmir
issue which came up in the United
Nations is still under discussion, and
it would be improper {or me to discuss
it here. But I would like to correct
a statement made by this side of the
House, to the effect that the Kashmir
position had never been clearly stated
by us and that attention had not been
drawn to certain basic aspects of the
case. I would only refer the hon. Mem-
bers to speeches made in the Security
Council on the last occasion in which
it will be seen that we clearly stated
the basic aspect and explained in clear
terms why the matter had heen brought
up before the Security Council and
what vwur approach was to the whole
problem, and what we demanded of the
Security Council.

[PANDIT THAKUR Das BHARGAVA
in the Chair]

The point I would like to men-
tion to hon. Members is that in these
delicate times, it is not a ques-
tlon of how forcefully or loudly a
speech is made, but it is a question of
tactics, of adhering to principles rather
than abandoning tHem for expediency,

16 FEBRUARY 1953

s

by the President 204

which will yield better immediate
reésults. By sticking to principles and
gradually persuading people by the
strength of one's own conviction is.
the only way in which in this troubled
age that we can finally convince others
and help to avert the catastrophe of
the world moving towards greater and
greater dangers.

If our foreign policy is judged from:
this viewpoint of gradual persuasion:
and measured by this yardstick, I
claim that it is a positive policy, and
has done a great deal to strengthen:
the hands of those nations, which:
though not militarily strong. are yet
strong in the moral sense, and desire:
peace just as much as the two great
giants now oppOSing each other and
threatening us with the shadow of
war, If India can continue to give
iupport and strength to other natiuns;

claim that our foreign policy is well-
conceived, and will yield results.

I beg to support the motion before
the House, Sir. .

Shrimati Sucheta Kripalanf (New
Delhi): The President in his speech
has referred to such a vast number of
subjects, that it is not possible for me
to éouch upon very many of them. I
shall therefore confine my remarks to
a very few points, within the 'short
time at my disposal.

The President referred briefly to the:
world position, and India’s stand. He
told us that India stands for peace, and
reiterated India’s peaceful policy. He
also told us that India avoids the
taking of any steps that encourage the:
tendency to war. In that, I am sure,
we the people of this country, belonging
to any party, would support the Gov-
ernment. We also stand for peace,
because we the people of India have
gained our freedom after a very hard:
struggle, and we want to build up our
economy. Therefore we cannot afford
to think in terms of aggression or of
war, We all support the peace policy.
But- we want a strong dynamic policy
of peace. We want a positive policy
of peace. a policy of self-assurance. We
do not want a heasitant policy. We do
not want our policy to be such that at
one time we try to satisfy one party,
and at another time another party
which results in pleasing none.

Recently, or I should say in the
last few weeks, events have taken place
which have powerfully projected the:
threat of war. Our Parliament is meet-
ing under this shadow of a threat of
war. We' were all therefore, looking:
forward very eagerly to the enuncia-
tion of the Government’s policy with
regard to this matter. The President,
in his speech, has made one single
cautious remark that—
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“Certain statements recently
made, and the consequences that
might flow from them in extend-
ing the war in Korea, have caus-
ed Yronsiderable apprehension in
the minde of people all over the
world. My Government has view-
ed these developments with grave
concern.”

We wonder why it was necessary for
the President to use such circumspect
language. Why could he not have con-
demned it in very clear terms; con-
demned the raising of the spectre of
war by any nation?

Let us analyse the situation, -and
see how it affects Asia. Take for ins-
tance, the new policy of Eisenhower,
Eisenhower’s decision to release the
Seventh Fleet from the Formosa waters
is not an isolated act, but has come in
pursuance of a policy which he enunci-
.ated earlier, the policy of letting Asians
fight Asians. It is a very dangerous
policy for us. It is a very good policy
for the Americans, for, it will save
their manpower. If it is a good policy
for the Americans, then let the Ameri-
cans take it to its logical conclusion.
Let them leave Asia, so that Asians are
either free to kill themselves or live
in co-operation. It is no concern of
theirs. But I am afraid Americans do
not intend to follow that policy to its
logical conclusions. They want to re-
main in the theatre of Asia, and mani-
pulate the war. They want to pull
wires, they want to project us into the
battlefield, and make us kill one an-
other; they want to keep us on the
stage, and pull the strings from behind.
They want to tit the balance in their
own interests, material or ideological.
For them circumstances alter cases in-
cluding truth. It had been specifically
stated that the Seventh Fleet was
there to protect Formosa from Red
China. But today they contend that it
is there to protect Communist China!
Now if it is there to protect Communist
China and if Chiang-kai-Shejk wants
to fight in his own land, let him_go

- and fight by himself. Why sholild Ame-
rica provide him with technical aid,
and give him material and other help?
If Asiatics want to fight between them-
selves, let them fight their battle alone.
Let us look after ourselves. We do not
want to be exploited in the wars of
ambition of the Western world.

_Let us go further and analyse a
little deeply this policy of theirs. Eurape
has for centuries been predatory.
Europg has been overrunning other
countries—old known continents as well
8s new continents: now their uriginal
white’ colonies, America, Australia,
South Africa,~—have all become part-
ners in this predatory excursion. The

16 FEBRUARY 1953

by the President 226

work of Europe is now being carried on
by America. In Asia after years of
struggle some of us have attained
freedom. We are yet struggling
against colonialism, The policy of
America and the po'icy of Europe
is now to try to perpetuate colo-
nialism. They are trying to put
down the struggling people who
are rising. They are trying to main-
tain the status quo and check the revo-
lutionary changes that are occurring.
It is Europe’s quarrels that led to two
world wars with disastrous results.
Now it is the quarrels of the Western
powers that are leading to a third
global war. Even when their quarrels
are on ideological ground, the Western
mind is so rigid. The Western mind is
so exclusive that it cannot see integ-
ration of ideas and life. They insist on
conformism. They have no tolerance.
They cannot think in terms of co-exis-
tence. This is leading the world into
a third world war. They can only think
in terms of black and white, they can
only think in terms of heaven and hell
of virtue and sin. That is why we see
the world today divided into the irre-
concilable Communist bloc and the
other bloc. They say that the Korean
war is a fight betwen the two parts of
Korea, north and south. But who divid-
ed Korea, and whose war is heing
fought on the Korean soil, to the des-
truction of Korea?

Now in this fight between the Rus-
sian way of life and the American way
of life, why should we the Asians be
exploited? Let them fight their own
battles and leave us alone. We shall
either fight among qurselves or we
shall live in cooperation. We in India
are particularly threatened now with
this new manoeuvring of the Middle
East Defence Organisation. This Middle
East Defence Organisation is coming
into existence not because that the
Middle East wants it, but because the
Western countries want it. They want
to maintain their hold over the entire
world for their own welfare and ex-
ploitation. What should India do under
this situation? In today’s papers I find
a report that a new global strategy for
the allied nations is being forged—a
strategy to make the Asians fight
Asians, and the plan has now
extended from Korea to Indo-China.
It also says very shamelessly what
is the American policy. “It is also
stated that Eisenhower’s regime has
now been compelled to accept the
policy that a holding war in Asia with
the main aggressive defensive potential
in Western Europe provides the only
answer to the prevailing interna-
tional situation”. if it Eisen-
hower's policy to have a ‘holding’
war in Asia, we do not want
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to be a party to it, nor do we
want to hold their baby. Let them
look after their wars and their own
clashes of ambitions. What should our
Government do in this matter? I want
to know if we stand for peace. what
steps are we going to take. India is one
of the foremost Asiatic countries and
what steps are we going to take
against this very grave threat of war
in Asia? If we believe in the policy of
peace, if we are sincere about it, this
is the time when our Government
should enunciate our policy very clearly
and not talk in the circumspect langu-
age that the President has chosen to
use. We should tell them that it is not
only a matter of grave concern to us
but that we disapprove of this policy
and if need be, India will take a firm
stand against the exploitation of Asia
by the Western powers.

I sometimes wonder whether the ac-
ceptance of American aid clouds our
vision. Is it the American aid that is
choking our voice? If it is so, we should
throw it away. Let us build this na-
tion and this country without it. If
Eisenhower expects us to “share in the
common task of freedom,” the com-
mon task of freedom of Eisenhower's
conception. I should say let us be rid
of the aid. Let us take a longer time
in building our nation, but we are not
going to mortgage our country to any
foreign country’s ambitions. I do not
say il only with regard to America; I
say it also with regard to the other
blocs of countries belonging to any
other ideology. We are not going to
bow down to any foreign country's
plans and ambitions.

The President has expressed some
sentiments regarding South Africa. We
fully associate ourselves with what he
has said and we give our whole-hearted
cupport to the stand of our Govern-
ment and the condemnation of the
South African Government.

The President has also expressed
some satisfaction regarding the im-
provement of relations with Pakistan.
1 shall be very happy if our relations
with Pakistan improve. That is one of
the greatest needs for us. But unfor-
tunately we do not see very much of
improvement. If there is an improve-
ment, it is so very slight that it is
hardly perceptible, We have with
Pakistan from time to time improve-
ment of relationship, but the improved
relationship lasts how long? It lasts
only as long as Pakistan chooses.
Whenever Pakistan wants to disturb
it that improvement is lost. We saw
a plcture of that only a few months
back with the nassport agreement and
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its disastrous consequences- to . the
people. Today it is very necessary that
the tension between Pakistan and
India should ease, but with the threat
of the creation of the Middle East
Defence Organisation, and Pakistan’s
inclusion in it the tension bet~
ween Pakistan and India js likely
to increase. What is the position of
our Government? What steps do you
prepose tc take to prevent an in-
crease of tension as is bound to arise
it Pakistan enters the Middle East
Defence Organisation?

1 want now to come to affairs nearer
home. First I take the question of
the Jammu and Kashmir agitation.
*Other friends will speak on It at
length, but I want to say a few words
on behalf of my party over this ques-
tion which is agitating the minds of
many people. The struggle, whatever
be its value, we feel, harms all parties
concerned. It is harming Kashmir, it
is harming Jammu and it is harming
the larger interests of India. There-
fore, this state of affairs should be
brought to an end as quickly as possi-
ble. The attempt’to explain it away
by saying that outside agitators and
outside political parties have created
that agitation in Jammu does not hold
water. It does not satisfy anyone
because no agitation of the dimension
that is now existing in Jammu can
come into existence unless there is a
foundiation of discontent, dissatisfac-
tion and misunderstanding in the
minds of the people. We were great
agitators agitating in the British days.
We know that you cannot create an
agitation merely by propaganda; there
must be discontent, there must be dis-
satisfaction and there must be some
fear on the foundation of which an
agitation can grow. That the agita-
tion has some genuine basis the Prime
Minister himself has admitted when
he said the people of Jammu labour
under genuine handicaps. Is it not
right then that the Governments—both
our Government and the Government
of Jammu and Kashmir—should rise
to the occasion and try to bring about
an amicable settlement?

The question of the fundamental
rights and the question of the Supreme
Court’s jurisdiction over Kashmir are
vital constitutional issues. We can-
nat brush them aside; you have to go
deeply into these questions. The
other day Pandit Hirday Nath Kunzru
very ably brought out these issues in
the other House. By merely appoint-
ing an Official Commission you can-
not expect to settle these serious
issues. You have to take more serious
steps, in order to settle them.
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Then there is another matter which
has been oppressing many of us. We
have heard stories of atrocities. From
one side we hear that people have
been violent, so many policemen have
been injured, etc. om the other
side we have been given facts and
figures, dates and long.reports of how
the Government have oppressed the
people, how women and children have
been tortured and how people have
been killed. By saying that all these
are lies, they will not become lies.
‘Therefore, it is very necessary that
some Members of Parliament should
go to Jammu and see what the facts
are. How long are we going to
tolerate this? How long are we going
to stand this kind of mishandling of
the situatjon? I went to Rajkot a few
days ago. I saw what was happen-
ing with my own eyes. It was a silly
affair over which disturbances had
taken place. Satyagraha was going on
for two months. The situation had
been mishandled, badly handled.
Firing had taken place; so many
people had been killed, women had
been lathi-charged. Do you think that
popular agitation can be put down by
only bullet and the lathi? I would like
to remind my friends that by bullet
and lathi we were not suppressed. We
were all agitators. We used to do
these things during the British regime.
(Interruption). Witk bullet and lathi
you will only stiffen the agitation.
Therefore at such a time, the Govern-
ment should rise to the occasion, the
Governlnent should become generous
and make a gesture. We are told that
the Kashmir authorities think it
beneath thejr dignity to negotiate, to
talk with the people, the Praja
Parishad. If the Praja Parishad has
succeeded in organising such a big agi-
tation, then I say there must be some
foundation, there must be some just
grievance, there must be something
behind. Is it then not proper that the
Government should call them and ask
them what are their grievances and try
to settle them by some sort of under-
standing? There is no use standing on
prestige. If the Kashmir authorities
cannot call the Praia Parishad people,
cannot talk to them, then I am sure
there are enough people of goodwill
who are non-communal who can be
called to mediate in this and bring
about some kind of settlement. I think
to my mind there is very little differ-
ence on the basic principles. The
difference is on minor issues and those
minor issues can be settled if both the
parties are willing to_settle. Kashmir
is one of our border States, one of the
most difficult of our border States.
How long can we afford to sit and see
this' vrolonging of the agitation? I
think the time has come when our

16 FEBRUARY 1953

by the President 23

Government as well as the Govern-
ment of Kashmir should take matters
in their own hands and try to settle it
in a statesmanlike way and not in a
spirit of anger. Call them and dis-
cuss with them—I am sure this trouble
can be put an end to. That is how the
Father of the Nation, Mahatma Gandhi
used to do things. He kept to th
principle; he adhered to his own princi-
ples but he always gave credit of
honesty to his opponents, always gave
the credit of goodwill to his opponents
and that is why he evoked goodwill
in the opponents. So, today I appeal
to our Prime Minister that the time has
come when he should himself try to
handle the situation. I have said there
are enough people of goodwill who are
willing to help him in the matter and
try to bring to an end this, unfortunate
situation that is prevailing in the
country. It is doing immense harm to
this country. To those who think that
they will check communalism by the
methods they pursue today I say they
will not check communalism but com-
munalism will be on the increase.

Now, turning to the internal situa-
tion, I will just say a few words. I
know the time is very limited. The
President said that there is all round
improvement in the economic situation,
and it is at an increasing face. I wish
we could agree with the President. I
do not know; when those who run the
Government see, they perhaps see the
world through rosy glasses. We who
have not the rosy glasses, when we go
round, we do not see what the
Precident has told us about. We see
poverty, we see starvation. we see un-
employment, we see fall in the purchas-
ing power of the people.

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
You wear dark glasses.

Shrimati Sucheta Kripalani: It may
be we wear dark glasses. But both
have to see together to find out if the
situation has improved. The <food
situation has undoubtedly improved.
The stock position has improved. The
closing stock was 90 lakhs by the end
of 1952. But this is off-set by danger-
ous spots such as the deteriorating
economic condition of the people. the
unemployment, the loss of purchasing
power. Even in the ration shops the
off-take has fallen because people have
not got the money {o buy ration. They
are half-starving. If they had the
money they would have purchased. On
the one side, we have got stocks of

" food, on the other side we have famine

areas in several parts of India. This-
is a very disturbing situation. This
is the rosy picture which the President
has brought before us. Even if you
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take the price of foodgrains, the index
of foodgrain prices shows that the
prices are still very high. Though the
food situation is better than what it
was before, it is still difficult, and will
have to be watched carefully. The

removal of vexatious control has eased

the situation in many places. At the

same time there are other controls like

procurement. Procurement in places

is done in such a peculiar way that .
it ‘creates problems of its own. I was
touring Bengal during last December.

I travelled extensively in the rural

areas of Bardwan and WMidnapur.

Wherever I went people complained

bitterly against the levy system, how

faulty assessment was made, how Gov-

ernment officers did not really take into

account the actual production. These

are the things that take away the in-

centive from the people to produce

more. These things have to be taken

into account. Even though the food

situation is better than what it was

before, we cannot sit complacently over

it. The other day the Food Minister

prophesied that we will have self-

sufficiency of food by 1955-56. Not

only self-sufficiency. but he said we

could even export. I hope we will be

able to do that. But we have seen

in essessing the situation often the

Food Ministgr and our Finance Minis-

ter do not akree. The Finance Minis-

ter is not here—I wou'd have liked to

check it with him and ask him whe-

ther he agrees with the estimate of the

Food Minister. The hon. Prime

Minister had told us that we should

have self-sufficiency of food by 1952.

But it never came about. Therefore,

I think it is not very wise to make

such high-sounding prophesies.

The President has also said that the
general economic conditipn has im-
proved. In this too I find there is
difference of opinion between the
President and the Finance Minister.
Recently, in Hyderabad he said that
“there is perhaps a certain amount of
defiation at the moment.” He did not
say “anti-inflation”, he said ‘“deflation.”
Deflation indicates that the economic
condition of the country is not
good. Let us look at the index of
wholesale prices, given in the Reserve
Bank Bulletin for December. 1t shows
that after the sharp break in Febru-
ary-March 1952, there was a slight
improvement during July and .Sep-
tember and then again there is a.
downward trend from October. This
is also testified by the experience of
the business people. There is general
business depression. Production has
had to be cut down, unemployment is
on the increase. In some of the indust-
ries there is over-production. Take
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the figures of unemployment. What
figures does one get from the Employ-
ment Exchanges? There is an increase
in registration and slow movement
from  the registers. That shows
that unemployment is increasing
In our country bow few unem-
ployed peeple go to the Employ-
ment Exchanges. So. the unem-
ployment situation in the country
is exceedingly serious. I am therefore
afraid the rosy picture given by the
President is not justified by the facts.
The situation is such that it can be
righted only if there is some kind of
social revolution to establisk an equa-
litarian society. But, I doubt if the
ruling party as it is how organised
and as it is functioning will have the
power and the capacity to cope
with this very grave situation and
bring about this social revolution.

Shri Chattopadhyaya (Vijayavada):
On a point of submission, I listened
with awe to the President’s speech—
complacent in spirit and letter—and so,
with regard to the President’s speech,
the less said about il the better.

sft qwo qao weat (frer FTAqT
—rsq) : SrATa qre, shad faogeedt
o fear % T & a2 N T AT ¥ A
ored o= AEgE Ag @ fe 7 feg-
wM W afedt  (foreign
policy) & waifeos 5o awy §o sfix
It € | oY wRe QW gQ WA O,
wF gFdX Aarfew a7 N T
I @ @ @ 5w
qef & fedt S § & o
ik wg § SR fggema &t
w7 qife (foreign policy)
e o N 4 | @ fesfow J
#F wurast @ v & faw ag wgAr
wgaT g {F a9d qow W B e
(foreign policy ) ¥ qanfees & #.57-
free odf & quw @@t ¥ foqg da
g g 1 9 w7 v v § SR g
T 921 § | 991% 39 qifesit(policy)
Mgy afem ffg HIN fF ¢
gre § wrgfree adf @ siferarc o g€
¢ o v@ qifeurie ¥ s W fafeqa
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(free citizen) # #faqg ¥ aF
&1 F1  wYer 7 fawar o fr amer
frargen € 1 o gw 9w Hifa &
Aarfa® qod a1 & (23R & Al
F AT FT A gH A O frar 9
TG FQ, T 1’30 § Y goATRE AW
oTrd g 7 9 ag g A Aww A
T, ;T 94313 ® W amfew
HEAWE YT ST T FT agqH g
A € A I Y LE FIA A Aqq 7@
ST, AT /7 LovR # Y frgE {fear
gadc (Quit India Movement)
fegeata & fowr ag N =t fowm
NI qew q@HAT W oSG F
ST FSAT Era | AT AT Fore & AT
N AT g I BRA qrfedt # qaew
W A IT ¥ qaTfas To q¥ gy o
A g F1&q (Iron curtain)®
TF AT R 3R [ FT Jar I A
gt Y qiw s @) & ag qiw q ¥
R I e A S & ww
T o 7 & afE)l & a9 Ao
fasit & 1 g7 o e we ST #Y woTg
Tt wifer arfest (foreign
policy) &t somr 78 sey foamr &
LTW (interest) g7 A wrE FTE I
g Imd frgmd wifa arfedt
(foreign policy)¥ 8 fergeam
A Y, AT & IEA™
g 9k amr  fwit dw A
fred o e F sz P @
3 F o ¥ s e g oA
WAL % 79 f 78 gwrdy Bif
aifedt (foreign policy) # &

FHIR & ifews s g
TIOM i awaT ot §f A o
w Uw gy @ 5 gp A AR
& do1 g7 @ O W I IR W
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g7 gu R faw § 78 - o1 fw
A wrgw fF FIoiR & ga© F IO
T ¥ ® 9 e mifeamwzfam
(Parliamoentarian) & Q& (role)
%1 AT FA ¥ FATY FRX g el
AreFa< 1 U@ (role) smr fFd
Y TraE 99 | arer A fred
aefaendt § 7@ a9q a8 & & | SR
qF qHRS o7 4T HT Ig) q4rS AT
fr ggaar ma &, R T HAw qg §
f&F s s afowg @ R (full
accession) =mgdY § A ¥TW H W4T
TATE & | R it gar war a8 fear
T § wawHe I £fsar (Govern-
ment of India) s afewg & smaw
AATHATT X MR T AE @
g1 ot s Ao qU 4@ a0 &
(e ¥ TR FE wT AV fer
& 7 9 ¥ gur 5 anfax
s afiwg F FAT waTeaTa §, A SR
W ot ama & fF xor ofeag %
1T § o wreefie R akk & g
(accession) fggwm & @ g
HT IATT qg I AEAT & AT W H ;T
g & A T W a7 ot 1 W qg
Fgr argar § v aww o @ € ek
weg @AM 99 fF Y awar @
f& - weiie fggem &1 afa=
L5 ¥ &R e dk ¥ &
d & o gara  femg ar
fad w1t & el ar SR
¥ R MW ¥ IR A g afew
Zw Y 78 =gy & fr wreie fegeam
TR a0y ¥ fer @ afr
Q@ egedT ST SR gE
iy fag = f5 o e &
g figeam & 11
# gawan § fe x@ A% 9v Qe
(accession) ¥ Tmw ¥t AT
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[ o qao et ]
srorT qfeeg ® SISy AR A &Y |
w faofes § o samr @@ia
a1 FT ¥ fa® oF I 7 @A qrgan
gaRag ag & & =N Pl &
G797 (accession) #1 waw fgm
TF w gtk fer aEe
Y T EF F FXL I3( N AT H ATH
framyawa gy q A Farad
TR e & e oY 1wy F e
¥ 715 g haeT gen fw diw warel
¥ FT 3T & qFdww (accession)
& I = X afaw gE e o
w78 gan fr fegeam &t faaeht
feara of a8 [wfme aR ¥ fegem
% grg fye @ | g8 WE7 @ A9
g s gw 7 w7 dRwa  (full
accession) T Fi I faar ar)
g ¥ g @ @t f& &
gy @ f& w@ @ @ ;W
famaat &1 ot fF = av  afei &
fegRfoow (Feudalism) & vz 9ot
yig‘,ar‘rtfwwﬂ?ramagafwﬂ
gida arrs 35 @R (full
accession) T&E g T §, AT A
A @q T ¥ wear frer & A
ot §, a9 aF 99 & &0 I
AT ¥ AE &Y awd § fow TR
& gl are gl g s Ay wy
ot fr g & Qadww (accession) &
ford @R & A faar | dfew wme-
T % groa Afad | FTET B Tod
@ fam § facge qeafew
@ & gw AW # fr woeit & )
u# Agae sEwd  (National con-
ference) @Y & X W AxAS Fhg
(National Conference) # T#
#reX (leader) @ § 9@ sgee |
3q dyaw swa (National con-
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ference) #t ¥R Q& I=gEeT W IE
afsdt (policy) wWr & f& =
faw ag fegeard F.atqg w9 ¥
g1 faer &7 9§ afes sl
#Y st fow faampal ar fomr s fsarsay
FT YFTEST FT WG & 99 #7 3@T g
g fegeam & qameT A0 ¥ W@ @9 )
g 1feR A § AR €9 Y qwelw FAT
qgm f& et FIRAR § 9 S e

_ (land reforms) gg &, # AT

FY gar fow I & I T FT
@ &, S99 JAT & A AT FAT
afET Qa7 FTFHRAT I G
g (full accession) & @g
I F F o A9 5 qEdr
fomed a5 W@ & | X ag R
wieEdegyw (constitution) & wre
# oY A v ag Aol ar fw
fog AT & qra FIENT F T A
§ 9g 99 A ¥ THAT T FQT AR
I AA & g9 w7 de foerd
(land reforms) 7 g1 o &t &
gragud | gumar g fF aga s
o FTET FT CFWA (accession)
g ¥few o grora § g1 FT TR
AT @ & S g Ry A@E gU
gwwat § % @ww &1 a8 awn §
#rede form ifedt (policy) # &
F< 9% @ & 39t Nfedt  (policy)
] ¥ FC FWAT Q|

4P M

sma L, A A s g fr A ¥
feofa® & sgar =mar § | dede
AT A ATAY qHAT { ATF F ATA
T T AT W A T a1 9%
ot %1 gorere fa & fin e & amae
dara a4y & | T@ K #rf % gy fw
Tew & e darEr oY & 1 7% qur



<31 mMonon on Aqaress

Nawg 1 3fm A dmam
ST g 3 AR TR srrfige et far
g | awar fF g ¥ sqea A Ay
derae §8 g2 aF A g av x@ damAe
®T qgAT qwiewe a & qEw ¥ oar
I & AT FT QAL FT AT TEY HY
AT FFAT | AT FIE AT qEA AT A
qgAT T fa@nd qT @) & 99 FY AW
TFATY q9g 7! a7 T 7 & a9g
ag wex § 5 sar # 9v ax3fgw
qrax (purchasing power) &,
s Fr N afm g, aggo we T &
o A AT AT e eE
AAFL I & AT FR A agy q
fafes somw  (Middle class) &
BT § IT F AT AHTY FT qaTS AT
D o g AT A
7> it gew (House) & aaomr
T B amr g2y (tea industry)
F AR HAT G AR qAZL aFR G
qF &, I 72 T (jute industry)
g 38 & st w0 Yo g AWER
FFE QI3 § 9K Fer, e
(textile)’ ac gt
(Engineering) & Qi & ot
{gdergstaa (rationulization) #t
AT # FHTA T qATS faw o< Fom g
FHTAT@E | NI I § 7 @y
qifeariz & =< maAwe (Govorn-
mont) ¥ a8 3 fowr a1 5 a
UG L G il S i
(crisis) &= aer € R wEAAT
gw  wefew  (crisis) .
UFAT TR & A 7wy a7 v & fw
TaRz (Government) 3@ fiF @
T A oo sefame aroRmsa
(Industrial organisations) &
ST X wr AT § A AN
] IHF fem w3 @ W

10 FLDIIVAITX 1903

oy tne rresiaent ]

R T g ak ag  wfw
(crisis) & wmav | fipx W 7@ @qW
v aER @A RMs
W ¢ v o o ¥ g Y A9 &
e (Industries) §, S7 #7 g
9 R fFar s 1 anft 9 A9 g
a7 fr et Al smE  (Indus
try and Commerce) #r fafae
(Ministry) # @ aw% & ©
aw & W feam mm fw &
e (tea industry) #r @R
¥ fod ©& % (committee
fagrf sm@m | oy wEY W AT §
goifs @ 99 & W 9 awey o
oY & 1 g 3E 5 it wRS ®
femsrqeom fearmar 239 @ m
arw ar & fr 9E wer oF dRw
F4d  (expert committee) &
T § g, GFuE &Rdr (expert
committee) ¥ q# FH FHT gx@TH
g &, ;Y % oT T FT waes
giar & fr oY +9r § forg & fo
¥ @ @ o ) i foamant & fogme
e g, 3feT fom & a faft g
¥ AT TG | T AE W AL
A g AL AT wY q<g grar g |
I WY § T I B G AR I
(Commerce and Industry) &
fafaretr (Minister) sgs & sgn
wigat § fFogw wer & fmfor &
foofe® o a8 @@ a@ T MR &%
f& @ & @9 J\wT A gy
(Labour and Industry) & g&
@ g fam &1 5 ge5gt (industry)
*T aEl & |

ag # o q1 fAae & aee< fa
P A 9T AT HA HET AEAT §
AR ag § veg X =@ (Five
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Year Plan) & @} # | wrgg 4%
<™ (Five Year Plan) & fao-
Tad ® g7 7 R 99 s 1, fow w1
f& oF qaTERT 9 F1 T W gifew
2 3@ ® guE (support) frar &

A g A #Y ag e § fe @ Ak

¥ 39 F FHIE T4 K gL AW A
wEg FX | gg AwT o ay a8  fw
w%q $9< @™ (Five Year Plan)
¥ feofed & & A samar ad g0
3fpw oF A & maddz (Govern-
ment) ¥ I HIAT ATEATE | T8 T &
¥ wrga fat = (Five Year Plan)
F wwaEr ¥ fox wgi oaga &
AT el W TEw § Ayt W
u wHr femng qF @Y @ At oW
ast@AegE & W € fag & A
FASTT ATEAT § | a8 FA¢ 4 & Fr dgw
mgade (Central Government)
I wew (States) ¥ s Nifesfiw
(policies) ® =it ®wnfedwa (co-
ordination) X st gree (har-
mony ) g ¥1fed ag g (har-
mony) ¥ g fegord 7 ¥
W & M I qF qg T A
foriedgs  (harmony and co-
ordination) & AT & TH
%iga fax @ (Five Year Plan)
w1 g g e € 0 oW
faofad § & fow od I@ =g
wrear § | Wt aw fw dge waENz
(Central Government) %\ arfesdt
(policy) ®Taam &, x@ & ®rf arf
T8 5 foed T & a8 39 & a9
e s (progress) g% &
AT FTe Joft & A8 T AT TR 4,
afiew orgl 7 wE @@ (States) Tw
Qfert (policy ) ¥ ama wemT wigeht §,
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g 9T 4% W FT qA @y §
%8 2w (States) WTH & <
gt g fr o amer oft a9 S R
™ A9 B FEW @AT A &
R o7 AT & | W T F FHCE
&z (State) #1 qa1 § Y fr uw
g #Y famma & | & 99 w1 9w T
JAT ATEAT | qgT X F I fafaees
(Labour Minister)g ¥f& ag 3%
fafaeex (Labour Minister) agi
faege ferde (figurohead) &
fomr # YE s A AR AT W
At g § 1 afed 99 gR A Y e
(Industry) ¥ fafasex(Minister)§
o Ayt ¥ qv sfefor # fow
(capitalist clique) ¥ g0 AR &
ganfiax &, ag < feage (labour
dispute) &< ¥ax fifewdt (labour
policy) %t 3w €z # ToW §1 AW
TaHAE Y 9g Efew &, fv wwa da}
@™ (Five Year Plan) fyw @<
fr o & qeawfas 1 QU ITOWER
¢, 5§ @ (Plan)  swae
FATaT WTq &Y I & fod wey § fw
Froe waiedwa (complete co-
ordination) &R F+He FrLaTAT
(compl ete harmony) et
(policy) ¥ sz &3@ waAAWe
(Central Government)#\R ¥
(States) & =<fwam &1

I I ¥ e § T
gt & wv dde e w i
a7 ¥ foofay & o qow
wh € § I9 FT aWdA FLQT § |

hri U, C. Patnalk (Ghumsur): T
risse to speak on the amendment which
stands in my name and which is the
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only amendment that has been moved
xelating to the most important subject,
namely, defence. The amendment
seeks to emphasise upon the fact that
the Address of the President has
totally ignored the problems concerned
with national defence. The President
is not only the head of the Executive
(Civil) Government under article 53(1)
of the Constitution, but he is also under
article 53(2), the Supreme Commander
of the Defence Forces of the Union.
As such, at a time like this, when the
international situation is getting wore
and more tense, we did expect some-
thing from the President—particularly
as he is the Supreme Commander of
our defence forces—as to the reper-
cussions that the international situa-
tion may have on our defence, and an
assurance from him that our defence
organisation is sufficient to enable us
to meet the situation.

I will not take up the valuable time
of this House with regard to a part
of my amendment, namely, the socio-
economic use of the defence forces,
because I have dealt more than once
with that subject on previous occasions.
I would only refer to the replies of
the late hon. Defence Minister (for
whose opinions we have the highest
regard) namely, that many of these
suggestions are quite possible and that
he was going to get them examined.
He gave an assurance to this House
that what could bhe done, he was going
to do w&hin the shortest possible time,
I hope his successor—I believe it is the
Prime Minister who has that portfolio
now—will respect the assurance given
on behalf of Government by his pre-
decessor and get the question thorough-
ly examined- and implemented in the
shortest possible time, as per the assur-
ance given by the late lamented Mr.
Ayyangar. There were assurances
given twice—on the 11th June and 24th
July last year.

I would, therefore, confine myself
today mainly to the defence side of the
defence question. Just at a time when
dark clouds of war are hanging over
the distant horizon and we are also
hearing a sort of barking nearer our
frontiers, it is absolutely necessary
that the country, the Government, and
the President, who is the Supreme
Commander should think in terms of
the defence of the country and should
at least give us the assurance that
defence is not being ignored, that
although we are spending Rs. 226°12
crores on defence, out of a total
expenditure of Rs. 405 crores, every
rupee thereof is being utilised to ensure
the best- defence in the modern set-up.
We had also expected the President to
tell us, if in spite of our best efforts
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to avoid a war—as we are trying to—
we happen to be dragged into a major
conflict, or, be it, into minor conflict.
with any of our neighbours and if they
get aid in the shape of modern arms.
and ammunition from other countries,
whether we are in a position to defend .
our country properly.

From that point of view we must
study the trends of modern warfare,.
the methods of attack and the methods
of defence. We know as a matter of
fact that the old methods of defence
have changed during recent years since
the advent of air power. of new:
methods of attack, particularly attacks
against industrial potential, against
lines of communications, through fifth
column and other activities. We have-
got to see whether our defence organi-
sation as it exists is adequate to ensure
the best defence in a modern war.
From this angle we will have to
examine whether our organisation is
proper. We are no doubt spending-
more than 55 per cent. of our annual
expenditure under the General Budget
on defence. And we are no doubt
having large armies. whether or not
fully equipped for a modern war. But
we have got to see whether this is.
sufficient to ensure proper defence.
The war that may come will be a total
war. where it is not merely massed
armies that flght against each other
but it is the entire national potential,
the entire economic, industrial, human
and all other resources of the country
that have to be so geared that they
can be switched on with ease from a
peace-time to a war-time economy.
The entire nation has to be reorganised
on that basis. We have to see whether
our defence organisation is properly
equipped. As I said, we have no doubt
got a very large standing army. We
are attempting tQ have a small navy
and a small air force also. We have -
practically no civil defence organisa-
tion. With this machinery will we be
able to stand an attack? That is the
main question. ’

My submission is that in modern
war permanent standing forces have
only what is called an “initial value”:
they are there to receive the frst
shock of an enemy attack; they are
shock-absorbers. They cannot stand
a regular war for more than a few:
hours. They are there to receive the
first shock; by that time the entire
potential reserve, namely the whole
country, has to be brought into defence
formations. That is the position.

From this point of view I am afrajd
that the President’s Address does not
tell us how we are properly equipped
for war. We do not know why the:
President's Address is completely silent
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about our defence preparedness. Is it
‘because he is one of those who do not
believe in the defence organisation—
of which he is the supreme com-
mander? I hope not. Or is it because
Ain our defence organisation a tradition
has grown up to keep everything
secret? If that is so I would respect-
fully point out that in modern war
1there is no good confining the defence
organisation only to units of standing
defence forces. The entire nation has
to be taken into confidence and to bd
mobilised for defence. In every cour-
try the whole nation is being so geared
and organised for war. I do not say
‘that we should go on war-mongering.
But when we are annually spending
Rs. 226 crores out of Rs. 405 crores
on defence, the least that we expect
to be done is to prepare the country
for a real defence in a' modern set-up.
This attitude of secrecy is not proper.

In this connection I would draw your
attention to what they call defence
budgets in other countries. The defence
budget gives a certain idea of the
number of defence personnel, the
amount to be spent nn various items,
the methods of training. the method of
organisation. I am not referring now
to all the countries; I am particularly
referring to the U.K. budget estimates.
Every vear they publish three volumes,
the Army. Navy and Air estimates in
which you find all these details. We
are often told that our army is built on
the UK. gnodel. And we know as a
matter of fact that we have got U.K.
officers at the head of our Navy and
Air Force and also in strategic posts
and key positions in the Army itself, as
Directors, Advisers and so on. We
have been hearing during question
hour this morning about a U.K. officer
being asked to come here to give
advice. The only advice that some of
them give is to ask us to -purchase
U.K. materials. This morning the ques-
tion related to a certain officer who
was asked to advise about the suita-
bility of personnel for our Air Forece.
And I believe he has asked us to pur-
chase a number of materials or instru-
ments for calculating intelligence
standards. which we are to purchase
‘from UK !

- As early as in 1936 the United
‘Kingdom decided upon a naval policy,
what type of ships to have and what
type of things not to have. As far as
we are concerned, we are not told of
‘their naval and air force policies but
‘asked to purchase their articles,
r;n‘aterials that are not required by
‘them.
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Hence, as I was saying, I am refer-
ring to the UK. estimates. Every-
thing is treated as a close secret in
this country whereas in the United
Kingdom, which we treat as our guide
and preceptor, we get all details.

The Deputy Minister of Defence
(Shri Satish Chandra): I have not
been able to make out the point of
the hon. Member. We also publish
our budgets. ,

Shri U. C. Patnaik: We publish our
budgets, but withr very meagre details.
I would request the hon. Deputy Defence
Minister who has just now interrupted
me, to look into the three defence
budget estimates that are published
every year in the United Kingdom.
They are called the Army, Navy and
Air estimates, where they give the
number of personnel, the number of
officers, the number of men, how the
territorial army is organised, how the
cadet corps is organised, how county
associations and auxiliary force associa-
tions are organised, how education in
the Defence Services is organised—not
only general education but education
for rehabilitation and resettlement in
civil life. All these you will find in
their estimates. Unfortunately in our
estimates all these are treated as a
close secret.

As regards figures, I would point
out only one or two details, not many.
In the first place I would pvint out
how other countries maintain a balance
in the defence services. The com-
parative figures of U.K. for 1851-52
were:—

Army Officers and O.Rs. 527.000
(including garrisons outside
Europe):

Expenditure £466,520,000.
Air Force: Personnel 270,000,
Expenditure £370.489,100.
Navy: Personnel 143,000
‘Expenditure £299,200,000.

You will thus see how their defence
organisation is- balanced, whereas here
in India they do not publish the
figures, the numbers of officers, O.R's,,
air men, air women and naval ratings.
They only publish the flgures of
expenditure, because we have to
sanction the same.

You will ind from our budget allot-
ments for the current year: Defence
Services effective plus Capital Outlay
on Defence—

Army nearly Rs. 169 crores,
Air Force Rs. 26 crores, and
Navy Rs. 15 crores and odd.
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It is clear that the Air Force, which
'is treated now-a-days as the bulwark
of attack or defence, is the most starved
and neglected service and that the
Army expenditure is out of all pro-
portion to that on the other two ser-
vices. And there again there is the
question of the period of service. In
‘other countries they have periods of
service ranging from two years or
thereabouts. Here we have got not
merely the long service system but we
are finding it difficult to make arrange-
ments for absorption of the Emergency
Commissioned Officers, Temporary
Commissioned Officers, Short Service
Reserve Officers who are now serving
beyond schedule. We find it difficult
to absorb them in civilian life.

There is yet another difference: in
all other countries, the Defence machi-
nery is well organised. There they
glve education, general as well as
technical, vocational education, educa-
tior} to enable the defence personnel for
their subsequent absorption in civil life
aftelj a couple of years in defence
services. Here in India, our educa-
tional system under Defence is most
neglected.

Then again, in the matter of civil
and military co-ordination, in every
other country, there is the fullest co-
ordination of civilian and military per-
'sonnel for mobilisation of manpower,
for training of defence personnel, for
‘raismg.second lines of defence, for
organising cadet corps, joint cadet
«corns, territorial forces, auxiliary forces
-and so on. There is, in fact. the closest
co-ordination. Under the National Ser-
vice Ac} of England as well as under
the National Security Act of America,
You have got the closest co-ordination
through their manpower organisation
Boards. Also it was so with Russia
and China as well. Whatever may be
the system of administration, what-
ever may be the form of Government,
You notice everywhere close co-ordina-
tion between the Ministry of Defence
and the Ministry of Labour for mobilj-
sing the -entire man-power of a coun-
try under different categories—under
versonnel fit for Defence Services., for
Defence Industries and for civiian in-
dustrieg. In India we have no such
tabulatior of statistics whatsoever,

Then also, as I submitted, they have
got county, joint county and similar
assuciations built up by civillan
>ecretaries of War and those Associa-
‘thl’_‘ls establish a liaison between the
civil and military wings regarding the
training of these second lines of defence.

Thep another vital point of differ-
ence is with regard to Civil Defence.

16 FEBRUARY 1953

by the President 246

Civil defence in modern war is given
the highest priority. In every coun-
try it is best organised, whereas in
India, you had a Civil Defence Organi-
sation during the British regime. Till
1944-45 we had a Civil Defence Organi-
sation. though confined to urban areas
and limited in scope. You had the
A.RP, the fire brigades, the Civic
Guard, the first aid, and the Railway
Protection Force service, etc. These
were there from 1939 to 1945. They
were discontinued in England under
the Civil Defence Suspension Act of
1945 and also discontinued in India.
But in anticipation of the third world
war, they have started a Civil Defence
Organisation in right earnest in the
United Kingdom since 1948, and their
civil defence is being thoroughly re-

- organised; whereas in this country,

since we attained freedom there is no
talk of re-organising our civil defence.
Further, in other countries you have
semi-military organisations which are
getting the fullest backing and training
facilities from the Ministry of Defence:
rifle clubs, riding clubs, aviation clubs
and so on. Here these organisations
are not having the same support nor
do they have any financial and other

aid.

From all these points of view, my
submission is that our defence machi-
nery is not being organised on modern
lines. I have the highest regard for
our defence personnel. They have
done good work but we cannot deny
that our defence machinery, as an
organisation, is not fully adapted to
modern requirements. We hope
that the President who is the Supreme
Commander of the Defence Forces
would also make it a point to inform
himself about the Defence Organisa-
tion and to assure the country that it
is adequate to meet the requirements
of modern war.

Dr, Jalsoorya (Medak): When I read
thé President’s Address, I felt like
repeating Robert Burns poem “O, would
some god give us the power to see
ourselves as others see us.” It is not
s0 important that we should see the
Treasury Benches as they themselves
see but they should attach importance
to see themselves as we see them. Of
course, in this heart break House—I
did not want to say ‘“House of the
Dead”—it makes no difference however
much logic we may put forward, how-
ever fine the arguments may be; even
if the Lord Almighty came here and
spoke on behalf of the opposition
benches, he would be clean outvoted by
zzaok:;)tes. So, what difference does it
make?
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I am coming to the President’s
Address, Mr. Raghuramaiah called it
a complacent speech. Exactly, very
complacent. I had hoped that it would
be shot through “with mystic gleams
like fragments of forgotten dreams”,
that it would give some message for
us—even the unbelievers like ourselves;
but, unfortunately, with the best of
intentions, it reminded me of a nursery
rhyme that I learnt nearly 50 years
ago— .

“There was an old woman who
lived in a shoe,

She had so many children, she did

not know what to do,

She gave them some broth, she
gave them some bread,

And she gave them a whipping and
put them to bed.”

That is the position today in India.
Poor mother India is not able to feed
her children. She does not know what
to do. That is the position of the Gov-
ernment today. .

Now about the Address itself. It is
divided into two parts. So far as I
can see, one refers to Mary’s little
lamb. That is our foreign policy. It
is certainly a very peaceful little lamb.
Its fleece is as while as snow and where-
ever Mary goes, the lamb is sure to
go. Naturally, the lamb has to be
peaceful and I will object to anybody
saying that our lamb is not peaceful.
Only the little lamb does not some-
times recognise who is a friend and
who is not. For instance we were in
good, very good faith when we were
wrongly advised that North Korea was
the aggressor. We also half-heartedly
declared North Korea as an aggressor
and very half-heartedly we sent a
military ambulance. But after having
come to know, after proper documenta-
tion that North Korea was not the
aggressor, the little lamb did, not have
the guts to say that we have made a
mistake, that North Korea is not an
aggressor. Now, 1 was rather surprised
that our lady representative in the
U.N O. used words like iron curtain,
Soviet satellites—very neutral words
of our very- neutral representative of
our very neutral country. I am rather
surprised. Now I dq believe, I am
convinced, that our Government wants
neutrality. But, I am going to read
out and ask you, and ask this House
how you expéct to be neutral, For
instance, I am here reading from New
York Times of 1st December, 1951,

describing the Standard-Vacuum agree~
ment as— ' .

“combining the strategic dispersal
of the non-communist oil refining
facilities east of the Perslan Gulf’
with the opening of the first
avenue for the entry of United
States private capital into India,
on a major scale”.

Then, it goes on to say:

“Granting that India would
eventually be on the United States’
side in the event of another World
War. as all western observers here
do, and this agreement is another
evidence of it, refineries in India
would mean an immense saving in

. construction, maintenance and man

power for refining facilities that
otherwise would have to be esta-
blished elsewhere farther from the
probable scene of conflict.”

Having said that, on 3rd January, the
same New . York Times says that the
terms of the Standard-Vacuum agree-
ment “are expected to set the pattern
for future investments in India”. One
Mr, G. D. Birla,—I think I have heard
his name as there is supposed to be
a Birla lobby, a rather influential lobby
in this House—Mr. Birla suggested,—I
am quoting from Hindustan Times of
5th November, 1951—*“the formation of
an Indo-American Develcpment Cor-
poration consisting of businessmen and
officials of both countries similar to an
existing United States-Brazil organisa-
tion. The Corporation should be a
super-trust directing the future
economy of India.” And we talk of
developing a public sector; and is this
how we are going to do it?

One Mr. B. R. Sen, I think he was
our Ambasador, recommended thus,
—this is from the New York Times of
30th January, 1852—

“He recommended Indian Gov-
ernment participation as a
guarantee of confldence in such
enterprises.”

And further—

“He also recommended an invest-
ment company in which both
American and Indian private capital
would participate initially on a
70-30 basis.”

This is called a Welfare State'
An Hon, Member: Favoured State.
Dr, Jaisoorya: To crown it all, Mr.

Chester Bowles with his Cheshire cat
smile, welcomed it. Addressing the
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Indian Merchants’ Chamber of Com-
merce,—] am quoting from the Hindu
of the 26th February, 1952—Mr. Chester
Bowles said:

“It would be a happy thing if
American and Indian companies
formed partnerships for mutual
benefit.”

Mr. Chester Bowles said:

“Ere long an officer to explore
such a possibility would be included
in his staff at Delhi and a similar
post created in Washington.”

We talk of neutrality I want an
assurance from the Prime Minister here
and now that in the event of a war,
not one drop of oil refined in India
will go to those countries that are at
war Otherwise, where is your neutra-
lity? Is it worth while?

I am now talking of the second part.
A very important event happened. A
baby was born. After two and a half
years of conception, incention and hard
labour, a baby known as the Five Year
Plan was born. So many learned papas
and one mamma. What a baby, Sir,
what a baby! At the christening cere-
mony, proud young papa Mr, Deshmukh
said, do not pass rude remarks, do not
say that the baby has squint eyes, do

not say that his nose is just a blob, do -

not say that he is chicken-breasted,
pot-bellied. bow-legged; you have got
to say, “Oh. what a leeny weeny cute
little baby”. You are asking us. the
people of India, to hold the baby, to
feed it, to bring it up to manhood. In
my private life—I have not much of
a private life left now,—I am supposed
to be a specialist in the constitutional
diseases of infants and partly women.
I.et me tell you, if that baby had the
ghost of a chance to grow up, to go to
college, making a man of himself, the
people of India shall bear the burden.
But, with the best of intentions, I tell
you that the baby will not even reach
the second standard; it will die of water
on the brain, (An  Hon. Member: Has
it a brain?) I should say the Five
Year Plan wil not succeed.. You will
be surprised to see that the President
has said that it was received with
great enthusiasm throughout the coun-
try. Against that, I am quoting from
the Delhi gallop poll in which it was
found that most of the people round
about Delhi, in the Delhi province said
that it was not going to succeed. I
hope the Treasury Benches have not
forgotten the law of physics that the
intensity of light is inversely propor-
tionate to the square of the distance.
If in Delhi people do not believe in
your Five Year Plan. I do not know
how people elsewhere are going to
believe it. Anyway, that is not the
point.

460 PSD.
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What is this Plan? It is built on
three pre-suppositions. A Plan built
on pre-suppositions remains only on
paper. What does it say? It says:

“The successful implementation
of the Plan pre-supposes effective
power in the hands of the State for
determining policy and directing
action along defined lines and there
must be an efficient administrative
machinery with personnel of
requisite capacity and quality to
administer policy.” -

Pre-supposition means ‘nadarad’—
?sOt there. The second pre-supposition |

“For democratic planning to
succeed, it will have to energise
the entire community and to place
before it a goal of endeavour which
will call forth all its latent creative
urges. The crucial factor here s
leadership, not merely leadership
at the top but at all levels.”

It is a ‘pre-supposition. I+ means, it
is not there, ‘nadarad’. The third pre-
supposition is, leadership again.

“Leadership will be needed in
every fleld of activity if rapid
economic and social development is
to be achieved through the demn-
cratic process.”

Again it is ‘nadarad’.

Now, I come to another point. I
must tell you, I do not know whether
Sardar Hukam Singh had prophetic
vision when he placed his non-official
resolution about the integrity of the
officials. Sardar Hukam Singh sug-

- gested that the public servants should

be required to furnish a return each
year concerning not only immovable
properties, but that the movable assets
acquired by them and bv their near
relations should be examined. At that
time, to the best of my knowledge, a
whip was issued by the Treasury
Benches that this resolution sheuld be,
cold-shouldered. But, it is here. Are
you going to cold-shoulder this? I
should think that the Treasury Benches
should get up as one man and hail:
Viva Hukam Singh!

Is this a Plan? A Plan cannot be
built upon pre-suppositions, Is this a
Plan? 1 beg to submit it is not. What
is it then? This is nothing but think-
ing aloud. while communing in a
streetcar named desire.

The President said there 1is all-
round improvement. I wich it was so.
But it reminds me that from time im-
memorial the largest river in North
China, - the Wuting which literally
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means ‘“the never settled”, had victi-
mised the inhabitants for centuries. It
caused so much trouble that the
Manchu Emperor, Chien Lung, like all
his predecessors, incapable of effec-
tively controlling it, tried to do so—
how?—by the simple expedient of
changing its name to Yungting, which
means “the forever settled”. So also,
our President has said “Everything is
all right, everything is improving?.

Take for instance, fuod. You know,
Sir, the trouble with statistics is that
there are three degrees of lies: lies,
damned lies and statistics. And another
trouble with these statistics is that it
is like a Bikini bathing suit. That
which it reveals is very alluring. What
it hides is vital. T must confess, look-
ing at the well-nourished condition of
brother Rafl as compared with last
year, there must be some improve-
ment, but, unfortunately, I have some
statistics of the food imports. In 1951,
we spent Rs. 216:35 crores. The
budgeted estimate for this year is
Rs. 226.7 crores. Whether it is to
store up—God knows for what purpose
~—but when the food situation is im-
proving, it is difficult to explain these
figures.

I am coming to the loans. As I told
you, nobody is so deaf as one who will
not hear, does not wish to hear. No-
body is so blind as one who does not
wish to see. Here is a book, “American
Shadow Over India”. I do not know
whether my friend the Commerce
Minister and the other Members of the
Treasury Benches have read it.

Shri T. T. Krishnamachari: No.

Dr. Jaisoorya: If you have read it,
then come over and argue with me.

Shri T. T. Krishnamachari: No, I
have not read it.

_ Dr, Jalsoorya: But, my dear Sir, I
have a better knowledge of the psycho-
logy of women.........

Shri T. T. Krishnamachari: I have
no doubt.

Dr. Jaisoorya: ............ since I am a
bachelor. And, Sir, let me tell you
once a woman has made up her mind
to go with a man, nothing in the world,
no ordinance, no advice will be of any
use. You may talk to her and say:
“Darling kid, mind your step. Today,
American gentlemen do not prefer
blondes any more. They are specializ-
ing in oriental beauties. Mind your
step. If you read Kinsey’'s monu-
mental work ‘Sexual life of the
American Male’, it is terrible. It is
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appalling.” But, poor, innocent Miss
India will say: “No. My gentlep)&n
friend has given me a luxury flat. He
has given me a beautiful Cadillac car
He takes me to dinner to the Ritz. He
takes me to the races, and when he
brings me back home, he merely kisses
my hand.” Sir, you and I are elderly
men, and we know it always” begins
like that. What am I to say to these
mid-Victorian fuddle-headed old wet
nurses that are guiding Miss India, our
country?

Shrimati Ammu_ = Swaminadhan
(Dindigul): On a point of order. Sir,
I wonder if it is necessary to bring
up such similes about Indian women
and American males. Is that in keep-
ing with the dignity of the House? I
8o not think it is very nice to speak
about our sisters, mothers and nieces
in this manner. even though it may be
a simile and a joke.

Dr. Jaisoorya: I used the word “Miss
India”, and it was a symbol for the
Government.

Mr, Chairman: These words Wwere
used in a simile, likened to an allegory,
but at the same time, the hon. Member
will realize that when he uses the word
“Indian women” and just says that the
Americans are behaving like this, it is
not in very god taste.

Dr. Jaisoorya: I said “Miss India”.
I said it was a symbol.

Mr, Chairman: Has the hon. Member
finished?

Dr, Jaisoorya: I have finished. But,
if my dear sisters cannot make out the
difference between a symbol and
“Miss India”, they are not “Miss
Indias”.

Shri N. C. Chatterjee (Hoogh'ly):
After this very interesting speech by
the learned doctor. I have got to take
the House to a serious matter which
should engage the serious attention of
my hon. friends.

The President, in his Address, has
dubbed the agitation which is now go-
ing on in Jammu and Kashmir as a
“mijsguided” agitation. I am afraid
the President has been himself mis-
guided by his Council of Ministers.

Ten weeks have passed since the
Jammu agitation has started, and what-
ever view you may take of that agita-
tion, the facts stare you in the face,
that. in spite of lathi-charges, shooting,
firing, various forms of torture and
cruel repression, the movement has
spread and is spreading. The situation
is serious, and I implore this House to
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take an objective view of the realities
of the situatien. It is no good simply
saying that it is an artificial agitation
of a sporadic pature’ which has sprung
into existence, engineered by people
from outside. It is not so. It is fairly
clear as Mrs. Sucheta Kripalani pointed
out, it was a spontaneous agitation.
It is an organic movement. Otherwise,
in spite of lathi-charges, firing etc.,
how do you expect 1,800 men to court
arrest? Men and women, not merely
landless people, all sorts of people,
labourers, peasants, and men of both
communities—a total of 1,800
have courted arrest. About 1,000 are
still in jails. I think 30 or a little more
of them are women. Therefore, it is a
serious situation, and I beg of this
House to realise the position. It will
not do simply to malign them. It will
not do simply to say that this move-
ment is communal. It is a huge joke—
this charge of communalism. I am
afraid it is becoming a stale joke. I
wish somebody had invented something
else. Give a dog a bad name, and
then hang it. That is why the men
in power are continually saying that
they are guilty of communalism. What
is communal in that movement? I
want hon. Members of this House to-
understand and appreciate the posi-
tion. Now, what is the first demand of
the Praja Parishad? Their first demand
is that the Constitution of India should
be made applicable to the State of
Jammu and Kashmir. Is it communal?
Is it not fantastic to say that the
citizens of Jammu, who demand the
application of the Constitution of India
to that State, are communal?

Their next.demand is the application
of the Fundamental Rights Chapter to
the citizens of that State. Is that
communal? I ask you to pause and
consider. It is quite senseless to say
that the demand of any citizen of
Jammu or Kashmir, for the applica-
tion of the fundamental rights to them-
selves, and to that State, is a communal
one. I earnestly implore this House to
remember that it is not a mere demand_
for legalism or constitutionalism, but
they are fighting for the vindication of
the basic rights of humanity. The
Jammu people have been repeatedly
crying that civil liberties have been
cruelly denied in that State. They
point out time and again that the
Defence of Kashmir Rules, which have
been in operation, and which have been
ruthlessly applied in that State, are
more barbarous and retrograde than
even our Preventive Detention Act, and
are something analogous to the Defence
of India Rules, particularly Section 26.
They are saying that practically free-
dom of speech had been suppressed,
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freedom of expression had been sup-
pressed, and there had been a continual
denial of civil liberties. Important
Indian papers which had a big circula-
tion there had been banned, like the
Milap, the Pratap, and other papers,
the names of which I need net mention
now. They have all been banned, and
the ban has not been .lifted. What
crime have the people of Jammu com-
mitted, that you should deny them the
fundamental liberties which you had
guaranteed to 320 millions of Indian
citizens? In article 19, the first clause
is that every citizen of India shall have
the fundamental right to freedom of
speech and freedom of expression.
When the Organiser was banned, when
Cross roads was banned. and when
pre-censorship was imposed on some
papers, you know as a great lawyer.
that the Supreme Court declared that
this was unconstitutional. The Supreme
Court declared that the guaranteed
right to freedom makes impossible the
imposition of pre-censorship, that these
are not copybook maxims, but they
are basic rights of citizenship in a
democratic State, and if you have pre-
censorship or banning of papers, then
you destroy the very foundation of
democracy. Now, what is it that the
people of Jammu are saying? They
are saying ‘Why can't we get the same
right of going to the Supreme Court
of India, and stand up there tor the
vindication of the elementary rights
which are enjoyed by 320 millions of
fellow Indian citizens?’

Now take the case of cultural rights,
the right to equality, the right to land-
holding, and the right to ownership and
the right to coristitutional safeguards.
You know, Sir, as a distinguished
member of the legal profession, that
our Constitution not merely formulates
the rights in the Fundamental Rights
Chapter, but sees that there is the
highest tribunal of the country, of un-
impeachable integrity, which can en-
force and vindicate those rights. If
anybody is deprived of his liberty, he
can go to the Supreme Court and ask
for a writ of habeas corpus or a writ
of mandamus. In hundreds of cases,
the Supreme Court has set aside the
orders of detention as being illegal or
mala fide. The people of Jammu say
that Pandit Prem Nath Dogra, the
President of the Praja Parishad, had
been kept in jail for months without
trial, without the formulation of any
charges. They say, ‘What crime have
we committed that we cannot approach
the Supreme Court, for the vindication
of those fundamental rights and liber-
ties which all of our fellow citizens in
India are enjoying?’ It is no good
Sheikh Abdullah saying that Kashmir
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is one with India. It is no use Pandit
Jawaharlal Nehru saying that Kashmir
is one with India or that India is one
with Kashmir. Kashmir is with India
for many purposes. It is one with
India, for we are defending Kashmir.
But in fact, Rashmir is not one with
India, so far as the Supreme Court is
concerned, so far as the fundamental
rights go, so far as financial integra-
tion goes. The people of Jammu ha

been bitterly complaining that not
merely have civil liberties been sup-
pressed, but even cultural rights have
been suppressed. Take for instance,
the Hindi-Ordu controversy. Before
the present regime came into power,
Hindi had an honourable place, and
the people of Jammu have been con-
tinually saying that Hindi has now
been relegated to the background and
that Urdu has been made the official
language. They are complaining that
their cultural aspirations are not being
satisfled. They are also complaining
that in the Textbook Committee which
has been set up by the Sheikh Abdullah
Government, there is not one repre-
sentative of Jammu, and not one repre-
sentative of the minority community.
With regard to administrative matters
also, they have many griev-
ances. There have been
charges of communalism, charges
of discrimination against the Jammu
people. What they are saying is only
this: “We are quite satisfied, if you
apply the Indian Constitution to our
State”. But that issue has been
evaded. Up till now, that has not been
done. On the other hand, day after
day, Sheikh Abdullah*® has gone on
condemning the Praja Parishad move-
ment. Vituperation and recrimination
will take us nowhere. When I had the
privilege of discussing the Jammu
situation with Sheikh Abdullah, I
appealed to him to have a Round
Table Conference, of the representa-
tives of the Praja Parishad, and also
his own men, so that the whole thing
could be thrashed out. That is
exactly what I am saying today also.
‘If you say that Kashmir is one with
India, in all genuineness, then what is
wrong with the Praja Parishad move-
ment? What is wrong with their
demands? Why cannot you accept the
Indian Constitution? Why cannot you
accept the TFundamental Rights
Chapter? Why cannot you accept the
Supreme Court of India as the final
tribunal for the vindication of the basic
rights of humanity? Why cannot you
accept financial integration? Now, we
are not saying anything against the
declared will of Parliament here.
Insidious campaign of whispering is
going on that when we are supporting
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the people of Jammu and the Praja
Parishad movement, we are doing some-
thing against the will of Parliament.
Where has this Parliament declared

that every one of the thirty-two crores
of human beings in India will get the
fundamental rights, but not the poor
people of Jammu? Where and when
has Parliament declared that the’
Supreme Court of India shall be. the
final tribunal for 32 crores of human

beings in India, but not for the un-
happy people of Jammu and Kashmir?

Where has this Parliament declared

that there would be no financial inte-

gration?, Nowhere has it declared like

that. We are told that a Commission

has now been appointed to go into

these things. It seems to be a huge

joke, for, no Commission can really

tackle this matter.

Take for instance, their grumbling
about the customs barriers. They are
saying that a thing which is sold for
one rupee at Pathankot, is sold for
Rs. three or more at Jammu. They
want that there should be the same
facility for trade and commercial inter-
course. as subsists between the other
States. They are saying therefore that
the customs barriers should be lifted,
and that there should be flnancial
integration.

Their economic, administrative and
other grievances, are bound up with
the constitutional issue. How can a
Commission with restricted terms of
;eference pussibly tackle all this? It
Just passes my comprehension. How
can it do it?

There has been also a lot of dlstur-
bance over the way the Jammu Pro-
vince has been split up. Possibly hon.
Mem]oers here do not know how that
Province has been split up.

5 p.M.

There has been a systematic attempt
.,made for the purpose of creating
Hindu zones and Muslim zones there,
and they are terribly perturbed over
it. Territorial limits of the various
administrative units of the province of
Jammu have been altered with a view
to the eventual partition of the Pro-
vince into different communal zones—
Hindu and Muslim. The Udhampur
district which had a large and clear
Hindu majority and acted as a direct
link between Jammu and Ladakh, has
been split up into two units. Its
northern areas like Bhaderwah, Kisht-
war and Ramban, which contain most
of the mineral and forest wealth of
the State, have been constituted into
a separate Muslim majority District
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of Doda, which is possibly intended to
be amalgamated with Kashmir. The
minorities ir? this zone are unhappy.
This district besides destroying the
natural cohesion of the Jammu Pro-
vince, has threatened to become a
wedge separating Jammu from Ladakh.
Similarly, Reasi district has been split
up and a new district of Rajouri
Poonch created. Therefore they are
deeply perturbed. It is no good saying
that you are thinking of ziving regional
autonomy. Regional autonomy to
what? Regional autonomy to the ol!
province of Jammu or regional auto-
nomy to the different Hindu zones and
Muslim zones and so on? Therefore
they are sa¥ying: ‘We are fighting
separatism, we are fighting communa-
lism and we are fighting something
which goes against cohesion.’

Now, Mr. Bhimsen Sachar, Chief
Minister of the State of Punjab, has
even out-heroded Herod. He has even
excelled the performances nf Sheikh
Abdullah. He has called the Praja
Parishad leaders—'traitors’. These
provincial satraps are trying to do
their best to carry favour by placat-
ing Sheikh Abdullah in order to be in
the good books of the big bosses of
the Congress. What is the position? It
is very sad, very tragic—a responsible
politician accupying the position of the
Chief Minister nf a State using this
language, that their political cpponents
are traitors. Traitors! What is the
treachery they have done?Is it treason
or treachery to demand that the Con-
stitution of India should be applicable
to them? Is that treason or treachery
to India? Treachery to whom? To
demand for the fundamental rights
guaranteed—to whom is that treason?
Has not our Constitution in its very
preamble said that we are framing
this Constitution for the bnurpose of
establishing social . justice, cconomic
justice, guaranteeing to all our citizens
freedom of thought and expression?
Is invocation of that an act of treason?
These little men vested with little,
brief authority are imitating the
British imperialists.

One time the Britishers in their
power and authorily declared Mahatma
Gandhi, Pandit Jawaharlal Nehru and
the fighters for India’s freedom as
traitors—and declared them to be
guilty of treason. Ultimately they had
to come down from their giddy heights
and had to sit in parleys ord con-
claves and conferences with them. We
have appealed to Sheikh Abdullah to
send for the Praja Parishad leaders,
come down from the giddy heights and
thrash out something honourable and
agreeable to both sides. If he is
genuinely s&nxious for rohesion and
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unity with India, then where is the
difficulty? He wants certain safeguards
with regard to fundamental rights.
He pointed out to me that he wanted
certain safeguards with regard to land-
holding and with regard also to finan-
cial integration. That is a matter
capable of adjustment. That is a
matter which is not beyond the
bounds of reasonable statesmanship.
In this crisis, therefore, my appeal is:
let not this House be misled by the
malignant misrepresentation and vitu-
peration indulged in by the Punjab
Chief Minister. I repudiate every vne
of his charges and say that they are
unfounded. The Home Minister stand-
ing in this very House said: ‘I will
never apply the Preventive Detention
Act for political purposes’. This Pre-
ventive Detention Act has been used
by the Punjab Government for politi-
cal purposes. I further say that this
charge that they have been collecting
arms to indulge in violence is absolu-
tely unfounded. Why then resort to
the convenient course of this Preven-
tive Detention Act? Why don’t you
arrest men of the Hindu Mahasabha
and the Jan Sangh and openly prose-
cute them in a court of law? Let them
have a chance of defending \hemselves.
Instead of that, you clap them behind
prison bars. You do not give them the
chance which an ordinary decent
citizen should have of vindicating their
character and proving their innocence,
You go on blackguarding ard malign-
ing them. Is this justice? Is this demo-
cracy? Is not this Punjab Govern-
ment making a mockery of democracy?
This is a matter I ask this Parliament
geriously to consider. They have ban-
ned all public meetings throughout
the Punjab. They are not allowing
those men to criticise Sheikxh Abdul-
lah’s policy or support the Jammu
Parishad’s stand and lo have their say
openly. They have gagged all freedom
of speech. What kind of {yranny is
this?—this kind of enforced silence
ifhposed by the tyranny of govern-
mental authority? And Mr, Sachar and
his colleagues are inviting Sheikh
Abdullah and his colleagues, and what
should I say, his emissaries. to come
and tour the Punjab for the purpcsg
of propagating their views against ihe
Praja Parishad! Is this democracy or
is it a mockery of democracy? I ask
this House seriously to consider the
situation. My appeal has been to
Pandit Nehru—that he should rise to
the occasion, He is the one man in
India who can make Sheikh Abdullah
see reason. Jf Sheikh Abdullah is
haunted by prestige, by notions akin
to power-intoxication or egoism. then
it is for Pandit Nehru to send for him
and send for the Parishad leaders and
hammer out some kind of settlement,
I think it is still feasible and possible.
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The sands of time are running fast.
Along a distance of 200 miles the
movement has spread—from village to
village. It has gone to the remotest
part of Jammu, You cannot suppress
dt. You have not been able to crush
it. Theretore, there is genuine discon-
tent. Face that situation. With the
fullest sense of responsibility I am say-
ing that this is the time when the
Prime Minister of India should inter-
vene. They have got something to
hide from us. Otherwise, why do they
ban entry of fact-Ainding Commissious
appointed by political parties of India
who are in the Opposition? But they
allow Congressmen to go and to make
pro-Abdullah propaganda. But they
do not allow our men to go. There-
fore, they have got something to hide.
Let a Supreme Court Judge be appoint-
ed and let him make a report as to
what the situation is. There is a long
list of charges of ruthless repression—
molestation of both men and women.
Certain things have been done which
do not reflect any credit on any civi-
lised Government,

I want to conclude by appealing to
the House to make the Prime Minister
.of India intervene in this crisis. Send
for both sides, make them sit together.
(Interruption). My friend seems to be
amused. We do not want here in this
House norpinees of Sheikh Abdullah.
They wanf, the Jammu people want,
real representatives elected by the
general suffrage. elected by popular
wish, and not merely nominees uf
Sheikh Abdullah,

Shri V. G. Deshpande (Guna): Hear,
hear. (Interruptions).
Mr. Chairman: Order, order, The

hon. Member should not stand up like
that and shout.

Shri V. G. Deshpande:
like that.

Mr. Chairman: That is no reason
why the hon, Member should shout.
He should bring the matter to the
notice of the Chair. After all this is
not t.:\ public platform. This is Parlia-
ment,

Shri N, C. Chatterjee: Sir, my final
appeal is that it is for Pandit Jawahar-
lal Nehru to rise to greater heights,
He can still effectively intervene and
promote a settlement which will be
honourable to both and which will be
for the lasting good of both Kashmir
and Jammu and for India,

Prof. 8. N. Mishra (Darbhanga
North): I do not propose to traverse
the wide ground covered by the Preci-
4ent in his Address, from the climax

He spoke
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.
of world peace to the bathos of
groundnut. I simply intend to confine
myself to his references to the Plan
and its implementation, because I
think that the working of the Plan is
the highest national priority at the
present moment. But before I make
some observations about the imple~
mentation of the Plan, I want to say
a few words about the criticism of
our foreign policy made by our friends
on the opposite side. Sir, you must
be familiar by now with a set of
jargons that have been introduced
into the deliberations of this House
by our friends of the Communist
party. It is indeed, very annoying at
moments that the same set of phraseo-
logy, the same set of words and jargons
should be introduced over and over
again and it is really a pity that even
a person of the intellectual stature of
the hcn, Member, Prof. Hiren Muker-
jee, who is certainly capable of greater
range of thought and modulations of
expression should indulge in the same
set of ideas, in the same vituperative
language as he has been doing for
some time while discussing foreign
policy of India. Hon, friends of the
Communist party are never tired of
telling us that we are attached to the
apron strings of American capitaiism
and Anglo-American imperialism, They
are never tired of telling us that our
foreign policy is subordinated to the
foreign policy of the Anglo-American
bloc. Thi charge, in my opinion, is
so utterly baseless that to direct any
attention to-it would be to give It a
respectability and status which it does
not deserve. Sir, I need not tell you
that public opinion in this country
and the majority opinion in 1the world
has shown that this charge is utterly
untenable. Strongly enough in regard
to the Korea resolution it was said
that India at that particular moment
in the U.N.O. played a ‘Sikhandi’ role.
We have nothing but pity for thoce
who canno! distinguish between a
‘Sikhandi’ role and a ‘Shri Krishna’ role
in the international sphere and parti-
cularly for those who, as you are
aware, during 1942 movement, when
the country was going thraugh the
baotism of fire and sacrifice as never
before in history, hal played a
‘Qikhandi’ role and now are at a
gallop as the Trojan horses of Russia.
For them, therefore, it is nothing
but surprising to hurl that charge
against others over -and over again,
Sir, I went to submit to you that it is
clear even to the meanest intzlligence
that India sn far has played in the inter-
national sphere a ‘Shri Krishna’ role,
trying her utmost for the preservation
of peace, for the prevention cf war
and extension of the area of conflict.
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And if any great war breaks cut, the
Third World War or Mahabharata, in
the same allegory, I am sure, India
iike Shri Krishna will again iry to
refuse to take arms and identify with
any group. She may give her moral
support to any cause she may think
right but she would not be militarily
identifying herself with any group.

Having said that, I am reminded of
what happened in the life of a great
philosopher of the day, Bertrand
Russell. He has said somewhere, one
man seemingly inierested in philoso-
phy came to him with a request to
recommend some of his books on
philosophy. He went away witl the
recommendation of Bertrand Russell.
But quick came he the next day say-
ing. ‘I have been reading one of your
books and the only statement I could
understand is false’ He pointed out,
‘You have made a statement in your
book that Julius Caesar is dead, but
I am Julius Ceasar and I am not dead.’
So, whenever the hon. Members of
the Communist party stand ap and
say that India is tiad to the apron
strings of a particular bloe, they pro-
bably fully recognise that we are not
attached to this group or that group
but straining after something un-
common to suit their set design they say
that ‘we are India and we are attached
to a particular bloc, the Russian bloe,
the Cominform, so how is your claim
correct?” Also many friends of the
Opposition, like the great Aristotle,
would never count the teeth of their
wives to get rid of their wrong rotion
that women have fewer teeth than
men. They would not read recent his-
tory that India has made in the inter-
national sphere, the history which is
full of clear examples of independence
of judgment, thought and action and
the lead which India has given, which
has lit up the eyes of millions all over
the world with a new hope, faith and
confidence in the prospects of peace.

Now. I‘'would come to the imple-
mentation of the Plan. We deeply
regret that the President is so grossly
mis-informed about the implementa-
tion of the Plan. The complacency
inherent in his remarks about the
working of the Five Year Plan is pro-
bably based on certain amount of
mis-information produced before him
by his Government. So far &s this
Plan i3 concerned, I have the sreatest
admiration for it and I have no doubt
that it is the greatest contribution
India has mate to the democratic
~lanning in the world. But, 18 the Plan
being implemented. is it being worked?
That is the question I ask. And, if
the Plan is being worked, where is
it being worked, for whom is it being
worked, who knows about it? I my-
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self must have contacted, since the
Plan was flnally approved by this
House, at least 20 to 25 thousand
people in my constituency. I found
nobody knowing anything about the
Plan. There may be a few purple
patches all over the country in the
shape of community projects but even
in these community project areas, so
far a5 my inquiry goes, people are
left completely cold and they are not
given to know anything about the
work for which their co-operation is
needed. Even the Members of the
State Legislatures, the Members of
Parliament coming from that area
have absolutely no information about
how the work is being done in that
area. So, regarding the implementa-
tion of the Plan, I would humbly sub-
mit that this undue belief that some-
thing is being done is somewhat
unfounded. And, I would like to draw
your attention to a few aspects cf its
working during the couse of the last
two years. I must confess that the
working during the course of the last
two years has not given us a very
happy experience. Take the example
of the projects that are under the
Central Government at the present
moment. What do the stories of the
Kandla Port project, the Machine Tools
Factory, of the Hindustan Shipyard
Ltd. tell us? Their stories are quite
eloquent of the lassitude of the Gov-
ernment in the matter of implementa-
tion. Even where funds are provided,
the rate of expenditure is quite behind
the schedule. You know what serious
implications this expenditure behind
the schedule has. It meaps less
employment, not only delaying the
execution of the projects but, mind it,
less employment in the present acute
phase of growing unemployment in the
country. So, I would very strongly
urge upon the Government to make
an enquiry and find out the bottle-
necks and to gear up the machinery
to remove the causes of delay in
execution and this behind-the-sche-
dule rate of expenditure.

Regarding Part B and C States,
what is being done? The administra-
tive hurdle is still there impeding the
implementation of the Plan, Many
plans and programmes have been sub-
mitted by the Governments of these¢
States to the Central Government, and
they are pending before it for months
together. Because of the delay in
approval and sanction, no programme
is kept up to the schedule, This is
not the way to implement the Plan.
Another difficulty with regard to Part
B and C States is the lack of, technical
personnel, I am told that no good
engineer or planner wants to go there,
States like Coorg, Rajasthan and
PEPSU. therefore, suffer, What has
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Government done in regard to the
recommendation of the Planning Com-
mission about a joint services pool
tor removing this difficulty? Absolu-
tely nothing.

Then there is the sad story of the
assistance granted by the Centre to
the States under the Five Year Plan.
The Centre has made certain commit-
ments, but if you make enquiries you
find that there is gross discrimingtion
exercised. Some States have been
given assistance at a higher annual
rate and some sadly lag behind. My
own State of Bihar is a case in point.
So also Bengal, and probably U.P.
(An Hon. Vlember: Assam also). The
assistance is not kept up at an aver-
age rate, If the Central Government
has not got the requisite amouat of
money, then it should either explore
fresh avenues of revenue, or adopt
deficit financing. In the ultimate
analysis, if it cannot do cither of
these things, it should come forward
and express its inability to stand by
its former commitments, so that the
States may know the position in
advance and frame their budgets
accordingly. They should know where
they stand financially. Otherwise,
everything would be upset. Parti-
cularly after the submission of the
Finance Commission’s recommenda-
tions, it is imperative for the Central
Government to find out whether it
would be able to stand by its former
commitments, or in view of the in-
creased grants to some States in
accordance with the recommendations
of that body it would like the assist-
ance to be whittled down correspond-
ingly. This is a very important thing
which should receive the considera-
tion of the Central Government,

Before I resume my seat, I should
like to tell you that in regard to the
method of implementation of the Plan
there is a very serious defect. There
is no Central Information Service
with the Planning Commission. If you
distribute the information in places
like Hyderabad or Delhi, it would be
like carrying coal to New Castle. My
submisston is that the President’s
Government has done absolutely noth-
ing to popularise the Plan in the
countryside, If it is to be carried to
the remotest hovels, it will have to
be presented to the people in simple,
clear and convincing language, and in
terms of their needs and their satis-
faction. You will be surprised o earn
that so far the Plan has not been
broken up at the district level, cr the
sub-divisional level, not to talk of the
thana or the village level. The villager
does not know what the Plan means
to him, My submission i{s that Govern-
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ment should have adopted a strategy
both of education and campaign. Had
this been done, the Plan would by
now have resounded in every hut and
hovel in the countryside, and thou-
sands of youngmen from the villages
and the schools and colleges would
have come out and formed brigades for
national reconstruction, But the Gov-
ernment has done nothing in this
direction, The efforts of the Govern-
ment so far as the implementation of
the Plan is concerned have Dbeen
anaemic. Government have not been
able to create the proper atmosphere
in which community action and com-
munity participation in the implemen-
tation of the Plan may be possible.
Let Government inaugurate a ruthless
clean-up drive against corruption, Let
them inauguruste a natjonal austerity
drive, involving a drastic cut in the
import of luxury goods coasistent
with our trade obligations, a Jrastic
control of salaries in the private sector,
so that a corresponding policy may
be effectively pursued in the public
sector. Let Government close the
schools and colleges and even this
Parliament and the State Legislatures
for a month, and ask the teachers. pro-
fessors, legislators and students to go
to the countryside and saturate the
atmosphere with the message of the
Five Year Plan. This is the way in
which the National Plan can be
worked, and not in the happy-go-lucky
manner, not in the lethargic manner,
in which the Government are work-
ing the Plan now. If the Government
do not shake off their present lethargy
and complacency, it would bring disas-
ter to the nation. If the Plan fails,
people will face a peril and the Gov-
ernment a defeat, and as the Prime
Minister has said, like a General
defeated in the battlefield we shall
have to face a situation in which no
amount of argument on our part to
explain our defeat will be of any avail.
Therefore, let Government take up the
implementation of the Plan with the
sense of urgency with which the
nation wants it to be taken up. There
is ample enthusiasm in the country-
side if only we have got a programme
for tapping it. I have been responsi-
ble for evoking considerable quanium
of public enthusiasm for the erection
~f some dams, canals and roads, and
I know that the Indian people are
not as dead and inert as they are
made out to be. Our experience 350
far as the implementation of the Plan
goes is that it has not been made a
people’s job. It is still a bureaucrats’
job. The Government has to make it
a people’s job. If it does not do so,
it will not be a National Plan. It will
not be a Plan worth the name. Imple-
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mentation of the Plan does not mean
merely the performance of the tasks
enumerated in jt, but it means also
the creation of a new psychology, a
Bew society based upon the new con-
ception of planned economy as against
the conception of laissez faire which
has Leen in vogue for so long. With
these words. I support the motion of
thanks.

Shri Tek Chand (Ambala-Simla): I
rise to support the motion. The Presi-
dent, in his Address, has touched upon
a number of important and urgent
problems engaging the attention of
tne Government, but I shall deal with
just a few of them. The matter on
which I wish to join issue is the one
which had been dealt with just now
by my learned colleague, Shri Chatter-
jee, namely, the Kashmir agitation,
So far as that matter is concerned, I
wish the facts were better known and
that they could be disseminated and the
truth discovered. Shri Chatterjee said
that we should not malign one party,
that we should not use vituperatives
and that we should find out the real
things that matter. On this point, I
am in complete agreement with him.
But whereas Mr. Chatterjee has used
certain truisms, he @ppears to be
farthest from facts as they are. This
Praja Parishad agitation is by no
meaas concentrated or localised to
Jammu, as it seemingly appears.
‘Ostensibly it might be an issue of the
Jammu people, but actualy its tenta-
«cles have been spread far into the
various corners of the country and
‘this agitation has a history behind it
‘which one cannot really forget.

At the General Elections last year
a certain party was not merely dis-
«comfited—it was not only defeated—
it was absolutely routed. Even since
‘the last twelve months it has been
licking its wounds. What happened?
It started championing the cause of
<cow protection and one fine morning
in every town and village of the
country we discovered walls had been
<spoilt by the slugan: “Ban cow slau-
ghter”. It turned out to be a damp
squib. It turned out to be an empty
thunder. Then they expoused the cause
«of and they discovered themselves
to be the supporters of the refugees.
‘The refugees would not be easily
‘gulled. The refugees understood the
-difficulties of the Government, the
difficulties of the nation and the efforts
‘made to rehabilitate them. They
‘might not have been adequate, but the
-fact that the efforts were sincere
admitted of no doubt and the refugees’
ssupport was lacking to their cause.
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Then there have been cases, spora-
dic attempts to take shelter behind the
Hindu Code Bill. But the latest we
have got is the Praja Parishad agita~
tion in Kashmir. Mr. Chatterjee,—I
wish when he threw certain chal-
lenges he had the grace to hear this
side as well—said: “What do they
want? They want fundamental rights—
why not give them? They want
certain liberties—why withhold them
from the people? They want the appli-
cation of this Constitution—why deny
it”? I make bold tv say in this House
that all their legitimate demands, all
their legitimate complaints, all their
lawful grievances need redress. They
have to be examined closely and what-
ever is legitimate has to be fully given
redress to. But let us see what these
docile, soft-spoken people for whom he
had so many buckets of tears to shed,
did, what they have said and what has
been the form of their agitation.
Mr. Chatterjee a short while ago said:
“Oh, poor Pandit Premnath Dogra; Le
has been behind bars without trial.
How shocking.” Yes, anybodiv who is
behind the bars without trial deserves
sympthy. But this is what the great
Pandit Dogra said in his speech on the
7th of November, 1952:

“I have told the people of India
that we have so far struggled
oonstitutionally, but are taking
other steps now. People from out-
sidet alse assure us of their sup-
pol. .l’

What does it mean? It means “we
are no longer wedded to peaceful
technique; we propose to resort io
violence and not only do we hope to
get success, but people from outside
have also assured us of their support
regarding the other steps that we ure
taking now.” Is there any Government
that can tolerate this? And the Govern-
ment of Kashmir has waited and
waited quite a long time. Now what
‘has been done?

Let me tell you the example of an-
other leader, Shri Rishi Kumar. This
is his language: -

“We would put an end to Sheikh
Abdullah and other workers of
the National Conference. We will
suck their blood.”

I would challenge Mr, Chatterjee if
he could paraphrase this sentence and
let us see how his erudition could make
this uttetrance into something very soft,
something sweet, something absolutely
inoffensive. .

Not only that, look at another
sample. I have got a third one and
this is what one of their leaders snid:
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He is Chaudhuri Prithi Pal Singh,
member of the Working Committee.

“The opportunity has come to
shake Sheikh's Government and
Nehru's Government. We intend to
shake it. We are not fighting
against Sheikh Abdullah alone,
but also against Jawaharlal.,”

These are their speeches. This is the
manner in which they want to seek
the great rights, the Fundamental
Rights, which have been safeguarded
and guaranteed by our Constitution.

Then, what has happened is not
without interest. There have been a
large number of raids, followed by
violence, pelting of brickbats and
stones and also firing. But where? Look
at the location. This agitation by those
people, who lose their temper when
somebody styles them as traitors, this
agitation has been going on, virtually
at every place which is within a radius
of three miles of the Cease-fire line,
Chumb—one mile; Sunderbani—a mile
and a half; Joria—two miles and Hira-
nagar, two miles and a -half. No place
where this agitation has been going
on is beyond a distance of three miles
from the Cease-fire line. In the day
time Parishad violence continues—
there is firing as well, At aight
Pakistan troops take the cue. Th2y say:
“Pleagse don’t call us traitors—we are
sensitive about it.” What _else can you
style them?

Not only that but look at the public
institutions that have been damaged.
They have raided police stations in
Sunderbani and Joria which I say are
almost within a hailing distance of the
Cease-fire line. Tahsil offices have
been raided and damaged; the sub-
jail at Kathua has been raided. The
Deputy Commissioner's office has also
been raided. So far as inoffensive
public institutions are concerned, no
less than nine schools have been
raided and their property damaged.
Among them there were two girls’
schools at Kathua, Kathua is again
within a short distance of the Cease-
fire line. Not only that: there have
been serious, grievous injuries,—it is
the language of lawyers,—inflicted by
these peace-loving, fundamental rights
seeking people. The District Magistrate
at Sunderbani received grievous injury.
The Additional District Magistrate
and the Superintendent of Police at
Udhampur received serious injurles.
Similar injuries have been caused to
the Assistant Superintendent of Police,
Police Inspectors and Sub-inspectors,
and the number of injured constables
and head constables grouped together
/ill be nearly a hundred. This is what
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has happened, Is this the way tihat
they intend to espouse their cause for
the civil liberties? Is this the way
they want that their fundamental
rights should be guaranteed by peilt-
ing stones? But the incidents I have
narrated are nothing and will pale

nto 1insignificance before another of a
most revolting character which I am
about to cite, On the 26th January,

1953, India’s Republic Day, our National
Day, nol any particular party’s day

nut the day of every citizen of this

country, at the occasion of the flag-

hoisting ceremony, when the Deputy

Prime Minister and the Revenue Minis-

ter were going to salute the flag,

speeches were being delivered—it was

at that moment that these gentlemen

chose to disturb the meeting, pelt

stones and otherwise create trouble.

And not satisfied with their achieve-

ment on that day, they smashed the

portrait of Mahatmaji. Can anybndy

deny or question it? Is this the way

they want to advocate their cause?

Then a number of innocent persons
who had nothing whatever to do with

the meeting were assaulted. And in

this category can be included the head-

master of a school who was assaulted;

his face was tarred because he would

not close the school. B.C.G. vaccina-

tors were manhandled; also medical

officers, doctors and others. And on ‘he

11th January, while the Deputy Prime

Minister was addressing a public meet-

ing he was fired upon. These are the

facts, And with these facts happening,

can they with any grace say “we are

not traitors to India”? The time at
my disposal is so short, for I wish

I could cite more juicy bits from the

comments of Pakistan Radio.

On the one hand they want the
solidarity of India, and on the other
they are doing their best to see that
that solidarity is not achieved. On the
me hand they want that the whole of
Jammu and Kashmir should form part
and parcel of this country, not only
with respect to the three matters but
with respect to all matters; and «t the
same time what is their battle-cry?
Their battle-ery is: Jammu-ko-alag
karo, separate Jammu. Well, if Jammu
is to be separated by being integrated
with India, what remains of Kashmir?
The only corclusion is that Kashmir
remains away., If you examine it
closely you will discover that this
movement in conception is mischie-
vous, in execution it is dangerous, and
in consequences it is going to be
suicidal. Whatever the just claims are,
they have to be met. They have to be
cxamined with sympathy, but not at
a pistol point being shown. Angd
where? Under the very nvse of the
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Pakistani troops who are on the hill
up, and Joria is down belew,

I would just take a couple of minutes
more. My attention has been parti-
cularly drawn to the amendment of
Sardar Hukam Singh who wants a
Punjabi-speaking province in North
India. So far as a Punjabi-speaking
province in North India is concernzd—
espoused by my hon. friend Sardar
Hukam Singh—if those words have no
other meaning than their dictionary
meaning, I happen to agree. All that I
say is this that whatever may be
the linguistic policy of this country,
whether there should be linguistic
divisions or not, 1 for one am 1In
favour of cohesion, consolidatipn of
the country. But it is a regréttable
fact, and 1 do hope that Sardar Sahib
will agree with me, that today there
is pot one or two or three but as
many as four Punjabi-speaking pro-
vinces, which can be integrated into
one. They are PEPSU, Punjab Hima-
chal Pradesh and Delhi., The majority
in Delhi are Punjabi-speaking. Today
what we want is one big province.
particularly when the Five Year Plan
has to be put through, and when, as
a learned speaker said a few minutes
ago, we have to save money. We
can do without these scores of Minis-
ters and Deputy Ministers and
Inspector-Generals of Hospitals and
Prisons and Directors and so on for
svery little thing in a State. In that
way you can save so much and at the
same time realize the dream of Sardar
Hukam Singh. I hope he means it.

Sardar Hukam Singh (Kapurthala-
Bhatinda): I have no objection if that
is accepted and if all those provinces
are added on to it!

Shri Tek Chand: But if Punjabi-
speaking province means a further
cutting of the Punjab as it is, well the
cat is out of the bag,.

Sardar Hukam Singh: You have put
a proposal and I have accepted it!

Shri Tek Chand: Then Government
ought to consider from the linguistic
point of view that there shou!d be
bigger States which will mean less
expenditure and better administratjon.

Then there is one little point. Some-
thing was said against the Five Year
Plan. We heard a number of speeches
of a scoffing character, just scoffeing
at the Plan, jibing, making grimaces.
I it were an exhibition of a panto-
mime or a burlesque it was most
entertaining; but if it is a serious
criticism of the Plan it was devoid of
any constructive suggestions, I wish 1
could invite those who have scotfed at
the Plan to a place not very far away,
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Bhakra-Nangal where 1 have recently
been and where that great river s
being harnessed. I wish some of these-
critics were to go there and see with
their own eyes what is taking place.
Then they will not be pessimists but
optimists. (Shri Nambiar: We have
seen.) They should see them not with
a pair of glasses of a darkened hue.

With these words I whole-heartedly
support the motion.

Shri C. C. Shah (Gohilwad-Sorath):
In criticising the President’'s Address.
some of the Members have characte-
rised it as being complacent. There'
is no doubt that the Presidential
Address strikes a note of optimism,
and there is a message of hope and
promise,in that Address. There is no
doubt that in that Address there is a
certain sense of satisfaction expressed
at the progress that we have made so
far. But I beg to submit that it is
wrong to say that there is anything
complacent or unduly rosy about this
Address. If we consider the tremendous
odds against which we had to work
for these five years and the progress
that we have made, I think it would
be unjust to say that what the Presi-
dent has said about the overall picture
of the situation, that there is an all-
round progress, is wrong. It will' be
entirely wrong to say that this state-
ment is anything but a statement of
sober realism and of restrained
optimism. It has somewhat hecome a
fashion amongst many people to create
a sense of defeatism amongst us and
to go on saying that we are worse off
than what we were flve years ago, to
go on telling the people that the
British raj was mucl. better than what
it is today, or to go on telling the
people of the former States that the
Rulers’ raj was tetter than what it is
today. Nothing can be farther from
the truth, Nobody suggests that we
have solved the problem of poverty
and unemployment; nobody in his
senses would suggest that. But I do
submit that we are on the way to it
and that we have now started on our
journey. All our problems thal now
remain are mainly economic. We have
made considerable progress in that
direction and we are on the way to
solving them,

Some people complained that there
is not enthusiasm in the people and
that the Five Year Plan has not
created enthusiasm and so on. I do ask
those friends seriously: Is there enthu-
siasm in yourself? How can you find
enthusiasm among the people when
you yourself lack that faith which
alone can lead us to progress? There
is enough to complain, I can give &
long list of complaints that I can
legitimately inake.
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There is great delay, for example, in
-Government action. There is consider-
able inetHciency. There is corruption
and waste. All these things I do not
-dispute and yet, we must admit that if
you want to take a realistic view .of
‘things, in spite of defects and short-
comings, we are making progress. Our
opponents are interested in creating a
defeatist mentality and we should be
.careful that we do not succumb to
that. For that purpose we need all ‘the
.courage which we can gather among
ourselves., Then alone we can go on

* 4he path on which we have already
begun our journey.

The President has given statistics
.and figures. The Address is only a
broad general review ef th& state of
-the nation at present and it'fs not a
sort of a report; yet there are figures
enough which show that in all direc-
tions, industrially and economically,
we are making progress. I can certainly
cite 101 instances where, I think, any
Congressman will feel that the Govern-
ment is not acting rightly. that they
ouzht to have done this or that. No-
body disputes that we have not made
mistakes. At times we have committed
blunders. Yet, it will be wrong to
‘believe that we have become worse
-than what we were flve years ago.

Now, what "are the dangers that face
-us in the progress that we wish to
make all round? I will give you some
idea of what happened in Saurashtra
and you will find that the same forces
which are working in Saurashtra are
working elsewhere in the country. The
Leader of the Praja Socialist Party
referred to the situation in Saurashtra
and said that the Government there
‘wasg ruling by bullets and lathis. Noth-
ing can be farther from truth than
that statement. I regret that she has
‘told us something which is untruth.
‘She had been there. All the facilities
were placed at her disposal. She was
taken into the fullest confidence, Pro-
“bably, she wanted to become a peace-
maker or probably the exigencies of
sparty considerations compelled her to
make statements which are untrue.
What was the situation in Saurashtra?
‘It was supposed to be an agitation
against sales tax and who were the
‘people who started that agitation? The
‘people who started and kept up that
agitation there were the Communists,
-the Soclalists, the Hindu Mahasabhites,
the R.S.S. and certain vested interests.
The Salex Tax Act was passed by the
Legislative Assembly of Saurashtra
.almost unanimously in September. No-
body opposed it. Nobody heard any
objection about it. The President gave
“his assent to the Sales Tax Act on 1st
‘WNovember, Nobody objected to it. It
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was to come into force on 1lst Decem-
ber and then these political parties
who were defeated at the polls crush-
ingly thought that they must find some
weapon to fight the Government and
the weapon they thought of was the
sales tax. It began in a small manner
with meetings, with a procession and
a day’s hartal. It went on for three
days. It was extended to seven days.
Agitation continued and there is enough
discontent amongst the people to arouse
them against the Government. Th2
agitation gathered strength and what
happened? These people thought that
the time had now come to overthrow
tne Government and it took a violent
turn. Violence began and they called it
Satyagraha. Now it has become a
fashion to call anything Sctyagraha.
Law breaking activity began and they
had to be arrested. Then there had to
be lathi-charge. In one place there
was firing. They began a campaign of
vilification with a degree of falsehood
which it will be amazing to find that
any political party can stoop to. I will
give you only a few instances. A mild
lathi charge takes place.

An Hon. Member: Mild?

. Shri C. C. Shah: Yes, mild. I know
it and the story goes round that 20
women have been injured, two children
have been killed and the people are
‘excited. Firing takes place and un-
fortunately one boy dies. The story
goes round that flve students have
died. A woman who offered Satyagraha
is arrested on 7th January and re-
leased on 11th January. Only for four
days she was in jail. She comes out.
goes back to her home. She becomea
ill, She is removed to the hospital and
after a few days, on the 26th January.
she dies and what is the story? That
she was fasting against sales tax for
56 days from the 1lst December when
the movement began. Nobody ever
heard of her fast, not even the Praja
Parishad people mentioned it, not
even their papers mentioned it. Then
they began to collect and gather
statlistics as to who is fasting for nne
reason or another, One would be sur-
prised that such things happen vet it
was published that so many people are
fasting against sales tax. Violence
takes place, all round, schools are
attacked, police chowkies are burnt,
police constables are attack

their uniforms are removed and
even a social and constructive:
worker, a religious man is attacked.
Congress workers are attacked and
mercilessly beaten. Members of tue
Legislative Assembly of Saurashtra, at
places where they dare to come out,
are attacked. This has been the move-
ment in Saurashtra, and you would be
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surprised that the Government acted,
I should say, in a most gener.us
manner but the people who started this
agitation were trying to take advant-
age of it.

I am referring to this for ‘his reason
that the internal dangers from the
parties who have been defeated in the
last elections are facing us. We have
got to be aware of them. They take
hold of any opporturity. Mr, Chatter-
jee, for example, eloquently referred
to the Jammu agitation. The parties
which lead the movement there are
the Hindu Mahasabhites, the R.S.S.—
all these people want to masquerade
under a national name. In Jammu they
call the party Praja Parishad as in
Saurashtra. What they do is bhein
called Satyagraha. We know what kin
of Satyagraha it is. It is full of false-
hood, intimidation, violence and that
is the kind of Satyagraha which we
saw in Saurashtra and which probgbly
is going on in Jammu also,
Mr. Chatterjee eloquently said what
they want. He said they want closer
integration of Jammu with India. Who
does not want it? Is there anyone on
this side of the House who does not
want it? But there are commitments
and we have pledged ourselves to the
people of Kashmir that they shall
decide their future. We do not want
to coerce them. The President has
referred to this in his Address, and
these are the words which we must
ponder over.

6 P.M.
He says:

“This movement though aiming
at a closer union with India is
likely to have exactly the opposite
effect.”

Bul the fact is, they do not care—I
say that with responsibility—those
who are encouraging this movement do
not care what happens to the people
of Jammu. Their object is agitation
against the Government of India itself.
In Saurashtra, Sales-tax was only an
excuse,

These people elsewhere make famine
an excuse and exploit that for their
purpose. One hon. Member referred
to famine conditions in his part of the
country and said that the Government
was not doing anything. I hold no
brief for the Government of Bombay,
it is capable of defending itself. The
President’s Address says that the State
Government is doing its utmost to
bring relief to the suffering peopie. It
suilts these people to exploit the situa-
tions as they arise. That is the danger
which we have to face in ‘he way of
our progress, If we want prograss, we
on this side of the House have got to
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be extremely vigilant of those politi-
cal parties who do not desire that we:
should make progress.

it frwnfe aml (Terf)

I wEed, g fere {fe
gafe (Quit India Movement)

ge firar a1 37 & Ifd sl ®
T Aot feam #ive g &Y & s Farred¥
N wwer 71 gS w e | W Rk AR
AT O wFae a8 u1 fe g sraY s
‘wy orfer ot g Tg | Sfw A
g aaar foree (result) ¥ &
qrew g fE qew § srfer . el
gimem A i afi § &
g1 & grew 1 ST A T 5§
93 sdsdz (amendment)
%Y FEAT AEAT § | ATWTAR STl
F1 A9 TG 7 SO F FEH IAA

dfgr gl @A @ N @R
a1q FgAT qvar & fF new | feadl T
grosa 4T &Y W & A oA F1 FOH
@i & fad Ige & § e

FAETT YF W@ § | TAAAC B AT

#1 A9t ¥ gawa wr wifgd | wmaTETT

ST {R AT A A SuTar G g AR

1@ avg § 9% w1 feagdrnT (dis-
integration) 7€t & =T | g aIfF-

W # aE AR A A AE |

¥ g wrg § fF e T &

s ¥ fggeam &1 qearq I8

I | I A EEC IO qR=¥T

gfear (South India) # 1 #&

sfgdz (amendment)®r I 9EET

foerr § a8 ¥ §

“(1) that though the Address
lays stress upon the importance of
language and culture in the forma-
tion of States, it does not indicate
any definite steps to reconstitute
the States linguistically for which
the people of Southr India have
been agitating since so long:”.
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A qET A § ¢

“(2) that though the Address
has expressed pleasure over the
formation of new Andhra State, it
does not say anything about
united Karnataka which is suffer-
ing linguistically and economically
from a long time and the people
of which have given their consent
to the J.V.P. Report;” .

foa a® &

“(3) that the Address does not
mention anything regarding the
‘burning problem of disintegration
of Hyderabad regarding which all
parties have openly resolved and
-consented to distribute the same
among adjoining linguistic areas.”

# e F3aT § o qF o §

e artex &2 % aY {fear weddez (India
‘Government) 7 wr fomr sftc sfr
oY ®1 e (appoint) HTF
fefte (report) ofr ¥w @ k7
e oo f e a8 ATEE arex
e oo v shewfaw (province)
HLATeF g 7 g forw v fF sy
R GEHAAT ¥ FTAT AT THAT & | T2
sifew  (province) wiw wifadw
‘(provinces) & asdw &Y T &\
TFATTRFAT (economically)
fofiafeewsft (linguistically) @ @«
LI T FARET O 7 foro
wgT & A FF FEE wiT AR
1 % ot Tw N weET asde §
AT ST 1 g 7 ot faw st K2
&t feqr €, 9@ 71 gw @rE FW@ &)
7Y g QAT AT A § | ST FAET
‘® foq ff o o9 g Iy &
ofy e ¥ e dar g A7 cag
¥ ft yadz (movement) # Jar
T A4 A qg aefRewd) §, wifw
oY AFAN g a7 R g0H | qH
gt f& wems § ft jue
(movement) yE & T E 1 W
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gow § & Fiw d a TR W
¥ERES ® qAER & I ¥ &
qfea & S w1 aFwT AN
& | Y T A 7S (communal)
a1 fggea #t aeqd & farms, ol wE .
T | @ fefafers wfew
(linguistic province) & fod
3 § 5 7g fegeam & s a7
TRl ¥ faom § g W R SwadR Y
adf TUE Q@ & | A AN FIW B T

X T wAE gy Qo dro § AR o

e & =T & 43 gu &, o v Ao
doft, g o7 F1ITAE AT F WA
goegR TF 3o dwo e (ML,
As.) R A fre Ao wifes
(Shris Doddmeti and V. V.
Patil) t¥ faw &1 gwamew #T I®
# 13 3¢ qaiz (movement) [®
N mr g AR AT AT T TEET
1 3ix ag ¥ ge= (handle)
d FG A FAES WA A qg
& A a8 qade T & F E @M
waar s qEdy § A ATAT WHFAR
g = ¥ fed e FiEiggaae
%5z (Constitutional fight) g
Faf |

AR K § A AT §F FARLF
waa & Iqreaer (Vice-President)
g # N qfegrae § FFT W
TAG & o AN O IR ST
(lines) ar & WA 9gaT =g § f6
ST WY AETT AT § AG AT W
qEw Y IE |

“Shri T. R. Neswi’s stand on

Unification of Karnatak.”
“The stand taken by the Con-

gress at Nanal Nagar regarding
linguistic States has done colossal
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wrong to Karnatak and is con-
trary to all its past assurances and
pledges given to the people. The
speeches of some of the leaders,
particularly of Maulana Azad
betray an autocratic mentality
and complete ignorance of the
realities of the situation. Such a
mentality ill becomes or advo-
cates democratic freedom.”

EiduAagag e g 14 oW
# @ grear o g, foraw sewe
afi § 39 w1 A A £

“Shri Nehru's statement saying
that he had decided about forma-
tion of Andhra State long before
Shri Shriramulu’s death is reveal-
ing.” -

N A N )
e du & ag A vl &

“It is difficult to explain other-
wise the reasons for their opposi-
tion. I do not share the view that
implementation of the Five Year
Plan would in any way be affected

by joining Kannada districts of
Madras and Bombay to Mysore.”

“It is difficult to understand also
the opposition of Shri Nehru who
had expressed his sympathy for
Karnatak demand and promised to
support it if only we could get
Mysore to fall in, Was it all mere
iip sympathy and eye wash? Such
an attitude does little credit to a
national leader of the stature of
Shri Nehru,”

srfa .98 *53 & ¢

“Only two alternatives now lie
before Kannadigas either to sub-
mit meekly to the dictates of the
High Command or to chalk out
other course of action to achieve
the long cherished goal.”

for s d #ed &

“The Hyderabad resolution is a
serious challenge to Kannadigas
and to the Pradesh Congress in
particular, which fought and won
the last elections on the issue of
the formation of a Karnatak State.
It is high time *that the KPCC
devised a positive and bold plan
of action in this behalf. Mahatma
Gandhi’s  ‘Mantra’ ‘Do or Die'
seems to be the only remedy
through the weapon of Satya-
graha.”

g AFIT ¥ aw & 7 FAew
M aTE y T Fo fro dro o F

16 FEBRUARY 1953

by the President 278

I § W, qifemnie & YR
§ A A e @ gu i,
wAwmFwad freiw & ax
w1 7Y foear o @ € 1 & qg Wl
TqTT =TRaT av i gq w6 g fadedt
T F BT TW AR A qoT & A
orva & foF ag st ) foide (repre-
gent) 7 w@ W FvAR TXET
FAleF FY 7T FQ & 1 w17 7% T
f afg ara st & oy &) wATew
TAET A AT AT ® H6T L A
87 | A0 wAw § 7€) I v g
1 feegRumw  (disintegration)
¥@ #, I¥ 1 qwdT §E 7 WA\
fe=framar oar & 1 w@T oo T
§ I ) wEw T gET ! o
JT T Ad & fF oA g
az &1 feegwww (disintegra~
tion) =gt & ? FAT Ay FEIEE
! feggRda awemr M g (s )
A FUT B EITAE I S
(s0il) ¥ gz omaT R 1 X T
g 1 R FRE A WY, e
(Central) madge &t saar #
gaadl & 3T &Y ST ghi | dawrare &
Sradw (problem) #1 FHT THY
¥ aff Sr=ar =rfgd | A A
stadw (people’s problem) %'
q<g ¥ @Ar [fgd, T ¥ H A
Zrey st @y g9y gfear (Soyth
India) & #Fr A aror aF AT F
¥ T T T, AT AT F FI A4 aF
frmame FQ@ W@, 9% AT TRT A
e Jff & 1 AT a ¥ Il OF
ar3={ 4t (Boundary Com-
mission) WEEAR TR & FEEA
# Fraw &3 fAw ATIa A WY
AT q% G § IT A AT AT
® s & owfer Wk S
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[+ ferwafr ]

Fafew swr A ferre (demand)
& IR AT I A F 5 | F g oy
g 5 a8 anfas gfee & @ qof g
¥ T FEEY ¥ ST WA g
are & fawt o srfrer (appeal )FoT
e § 1 9k owfe ag T
T Fdr afesy (policy) #1 &

IR T uew FOfFg fF gl qife-

A7 %7 g I T T AEY R W
q AR 9T TA™ 9 | forw a<e
T fggeam™ & oY 1o qre gy
=T §, A Ao AT T TS §
AN IaT 2w G aed a7
FT AT §, Sfww feror ww
et 7 I TR 79 § AT AT 7T
X gEAfrmw wifew  (hetero-
geneous provinces)a @ g | Iy
I7 mfa=awr ( provinces)® ave w1
grarfafrers (homogeneous) W=
AT FIfgd | FTT AW WA F AT
ﬁs@#?rwm.r AEY §, AT A
FEETAT FT FTUH TAAT G & AT ST
F TR AT F I F T | AR
AT fET (provinces )®Y s
ey g q AT IR E AN W H
7 AW T8 § oo fefafes
wifgsrw  (linguistic provinces)
®) sarfona #Y gz & & | A wr
ST Y AT & AFI AW § AT A07EA
AT LT N FT A RS §f qw™w
g 4 e sy T #Y 39 (death)
T & fod w09 THAT 9T geET
£ | 3T AT T o FY T FAT AEY
& aY geR A & fod A oy Y farere
s 9ifgd AT gER g & qe
T & ald § sygge wfwg | qdy
e grm 1 fegra W g &

r
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g fre s aga § fe e
e aq Foe ®Y famr 3 o areredy
Frem (Boundary Commission)
dored N aww wAel F w@ AR
qreet e (Boundary Com-
mission) & wrA it v Foid=aa
( representation ) *¥ ¥ =
o d o v s fear o
q ag aff =g fr fid fefiafes
(linguistic) s &1 & &&ve fran

AT | RATHT (economy) FT HY

qur s @A g fE g ST g
T g a1 T
[MR. DEPUTY-SPEAKER in the Chair]
yfewt & M zfarr g # 7w T
AT ITH § L TF HY I &AW 2
#T mfasisr (provinces)¥rw frd
I FT A1 LB & FAETF $I7,
AT AT TS T A | 0T
FwAa T ow i F fod wRy
&, o Fw Tt £, TEr Frw
Fgdr §, X oy F9w FEd & 1
AT AT §F TG ¥ FET AT IT & 1%
AT STAAT HY FATT A A T AT FL,
N FB T F, IT F HEAT ERAT )
Iy 1 wrgE X @19 (Five Year
Plan ) # &t a®@ & owar aF
9gaT | sureT gFwss (successful
W 3 & faar o &) o=ar 3
wpyfa fred a7 €

T & JI7 {I9qWT Ao F q
® SR 7 T FT LA & FEAT AT
g fF wchiw Tegafa s Tt
warE A WY qg a7 sy € fE W
Tga uqfwerew (enthusiasm) dar
2 sy &, o dar @Y T €, ¥ W
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7 & waveT qren Y i 3w WY o
aw g ¥ fod A€ dfaedr (mach-
inery) 3T & ar U ALY & 1 AT
& I ® B A qrfeay &Y wgw ¥
qarT #X A gH AT AT aW TGA
FFY & | AR S F QY T g’
BT FATE IT FY G A AT AHAT
ot gar o A & | e s
¥ FX Aw ¥ w fAfeed av §
F7w (corruption) ®a1 g &)
9ES IH FT gL FEAT I8 E 1.

gt % gAY w1 arfet (foreign
policy )#1 @ars &, ag a1% &, # v«
FugAT g AR I A A9 (sup-
port) #¥aT g | 7 g% Gy stRfewa
&% (Anglo Ameriocan Block) ®
¥ 7 g T s+ (Russian Bloo)
7 5 gaTq e sE TR A W@
f& g7 g% ( neutral) s 9 |
¥fFT 7 zw (neutral) wy gg
FUT W w41 gE ggEar 0w &
=F (Block)d % w® @1 $mx
(pressure ) I=T AT § | fograr
gH 99 #Y AY sy H v 4ried |
ginewmray & fod gadl 1 wrdaer
(mortgage) 7t =fed | &
=ifgd & 7 sr7t oo (plan ) wY s9d
T & & fes (resources)
§ gawgw ( successful ) FA #Y
wferw % 1 N Igw g7 H AT
T § q9TE § 97 IgSt A @I 7
g9 A9 &=d (centres) ®Y  NTTN
W @ g w@m (plan) suwEr
wafeea (effective) grr i Y &-
fet sz (community project)
A THT Ho® H oA ar> § IT 0
YT FT W FY AT GHIC HT AEEAT
T & wd gr gee & fraet o
460 PSD.
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%Y @ wifgd oo gw §
vy da7 ZVT 1 Tt Y & Arw Y S
s & el F dar N award Swaw
wr g A o faar € | gl SRR
(community projects)aY srafwT
T .&70u(American inspiration)
g I e ¥ I §qaTagy sareT
TE@E BN | g SRT AT WEHT
T F I I gTaT I R@E 1 7
I F FAT AT FT GH HIA FA §
SUTET FEHAT AT F7 HFA § | AT IS
AR fod wgrear vt 7 @@ § I
IS I AGAT FIT TT FET A A
T FT OIGR FAT E |

g4 & 7y wrdar £ 9 7 fwe
Ffre FTAT AET § fF FAteF e &
fog ger aF are=d fiwm (Boun-
dary Commission ) amr =rfed
TIA% JE FIH AL AT E aq aF AL A
T FA B H AT E | Y WhvT T WY
TTHAT AR & ag A I § fr wrf
Wt @AY AR AT & S fF oqar v
TN AT 2T qF | AT BT 26 FLAT TEY
& 9 NS FT WE | AT FFGL A0 TAT
g fr g o s g €1 & e sordam
F7AT § o $ATEF, RIS AT @A
NT=T %Y ey ¥ &Ter FAAT AT |

TEAT g §C AT AAAT IIreqed
FEIET FT AMATT AT FT F HIAT A0
qATT FLAT § |

Dr. Lanka Sundaram (Visakhapat
nam): I am glad I have come in on
this debate immediately after my hon.
friend Shri Shivamurthi Swamy has
completed his speech for, one of the
three amendments which stand ,in my
name on the Order Paper deal with
the problem of linguistic States con-
cerning which Mr. Shivamurthi
Swamy has spoken with such eloqu-
ence. ] do not wish to repeat the
arguments he has advanced in support
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of the thesis which, in the language
of my amendment, runs as follows:

“but regret that the lack of a
sound policy for the re-distribu-
tion of the country on a predomi-
nantly linguistic basis, has created
a dangerous internal situation.”

Before 1 take up the other two
amendments standing in my dame, I
would like to state, as I have stated
on a previous occasion in this House
last year, that as yet the Government
of India are unable to appreciate the
gravity of the situation, particularly
in the South, with the result that they
are adopting an ostrichlike policy, a
policy which is bound to exacerbate
feelings as between one particular
linguistic group and another, south of
the Vindhyas, eventually leading on
to chaos. I am an unashamed advocate
of the redistribution of this country
on a predominantly linguistic basis,
having due regard tQ administrative,
financial and other considerations, with
the result that I have agreed, despne
my previous career of an inwernationa-
list, to become the Chairmian of ihe
All-India Linguistic States Conference.
I have done so in the conviction that
unless we deal with this dangerous
problem, now, instead of postgponing
the day of reckoning, the unity and
future of this great country would be
greatly imperilled. I would like to put
one simple question to my hon. friend
the Home Minister. with whom I had
the privilege of a clash on a previous
occasion, with reference to this paiti-
cular problem. I would like to know
whether any secret or other assurances
have been given by Mr. Munshi, to
His Exalted Highness the Nizam, who
is now the Rajpramukh of ihat State.
The Government which before and
after the elections have deciared from
the house-tops. that they would leave
everything to the Hyderabad Consii-
tuent Assembly, have not been in a
position to help that Assembly to
come to proper decisions, despite re-
peated declarations of responsible
public men both Congress and non-
Congress alike in that State, I have
got a susovicion that ‘here is some-
thing more than meets the eye as
regards the Hyderabad proklem, that
for the sake of keeping a few people
belonging to the party in power in
high office in that State, the fulurc
of this great country is being imperil-
led. That is- why I am glad that I
came in on the debate immediawly
after my hon. friend Mr. Sivamurtni
Swami who hails from tha! State. I
do sincerely hope that the Govern-
ment, in the light of the decisions
launched with reference to the crea-
tion of the Andhra State, would not
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tarry any further, in order that the
freedom of this country is .not eén-

dangered.

Having said this, I would now like to
go on to the remaining two of my other
amendments. This is the second time
in the history of this great Parliament
that the red carpet has been rolled out
for the President with the customary
fanfare of trumpets. Last ‘year, you
will recall that the fanfare of trumpets
was inside the precincts of this great
building, but this time the fanfare was
only outside, withr the result that not
even a muffled note of exaltation which
was present on the last occasion when
the President ave us his Address,
could be audible in the chamber where
both the Houses met last Wednesday.
I make a reference to this in order to
carry on the debate in the manner in
which, at any rate, the seconder of the
motion of thanks to the President
sought to carry it on. I have got with
me here one of the exquisite phrases
used by my hon. friend from Tenali,
who seconded the motion of thanks.
He said that there was a ring of placi-
dity in the Address of the President.
I heartily agree with him. I shall give
this House, with your permission, just
one great example as to the manner
in which this ring of placidity goes
through the entire Address. In para-
g':'tsttplz1 25 of his Address, the President
stated:

“Steps are being taken to im-
prove the efficiency of the Hindus-
than Shinyard at Vizagapatam.”

Vizagapatam is the place which I re-
present. I am quoting this not because
I come from that place, but because I
am convinced that a tremendous
amount of harm is being done by the
advisers of the President. who have
suppressed truth, the truth of the pro-
blem relating to the Shipyard. It is
now at least one year since the Govern-
ment took over this concern, in the
sense that they became financially the
predominant partner, and even adminis-
tratively, in this enterprise of ship-
building. But what is the position? The
Planning Commission has provided
more than Rs. 14 crores for the
modernisation of the Shipyard. I have
got the figures with me here, that

since 1946, when the hon. Prime
Minister first assumed office in un-
divided India. More than Rs. 1,000

crores have been spent on the import
of foodgrains, of which nearly Rs. 150
crores have been spent on freight for
the foreign ships, to bring more than
20 million tons into this country since
1946. I would like to stress one parti-
cular point here. If Rs, 150 crores are
mude available to me, I would build
40 shipyards of the size of the Vizaga-
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patam Shipyard, and not ane less—on
the capital cost which is the basis for
the creation of the Hindusthan Ship-
vard. I shall go a step further. I am
glad my hon. friend Mr. Jaipal Singh
referred to the acquisition of the ships.
A ship today costs, according to the
cost accounts at the Visakhapatnam
shipyard, something like Rs. 60 to
Rs. 65 lakhs, for 8,000 tons deadweight,
If the money that has been spent on
shipping freights had been even partly
diverted at least on the ship-buying,
these Rs. 150 crores would have given
us about 250 ships. And I am here to
declare without any fear of contradic-
tion. that in the coming year from the
first of April right till the end of the
planning period, not less than nine mil-
lion tons of foodgrains have got to be
imported, and we have not the ship-
ping tonnage to bring that food to our
country,

I would not like to labour the point
any further, but I would only make
one final observation, namely that the
advisers of the President have clearly
put into this Address, that steps are
being taken to improve the efficlency
of the shipyard. But let me tell you
that since 28th September last, till to
date, anything between 45 and 52 per
cent. of the total skilled and unskilled
labour employed in thig Shipyard is
laid up without any allocation of work,
No work has been provided, and there
is the threat of retrenchment also
visited upon that particular labour
force; 1 happen to be the President of
that laboyr union, with the result
that I know what I am talking.
The point here is not that
the labour and the Government should
not fight as between employer and
employees. I am talking here of the
statement which has been allowed to
creep, into the President’s Address, of
the efficiency of the Shipyard, in the
light of the fact that Rs. 14 crores and
more have been provided by the Plan-
ning Commission for the modernisation
of plant. And yet Rs. 150 crores have
been spent on freight on foreign ships
alone, for bringing food into this
country, This is the type of placidity,
which my  hon. friend Mr. Raghu-
ramaiah was good enough to ase as an
expression to characterise the Presi-
dent's Address.

I would like to go on to the food
position proper. As I have stated
already, nearly 20 million tons of food-
grains have been imported into this
country since 1946, and nearly Rs. 1,000
crores have been spent on this food
front alone. And not less than four
to five hundred crores have got to be
spent on the present estimates, for the
import of food for the remajning part
of ibe planning period, i.e. till Apri)
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1956. The question must necessarily
be asked ‘What is the policy of the
Government of India in_ this matter?’
The Eresident in lis Address, in para-
graphs 15 and 16 has made a reference
to the record of sugar production, to
the tune of 15 lakhs of tons, and he
has also made a reference to the cotton
and jute production to the tune of
31.3 lakhs of bales, and 46-:8 lakhs
of bales respectively. What do these
figures indicate? They indicate that
every step is being taken in this
country for ensuring that more com-
mercial and cash crops are grown so
that we could get foreign exchange.
But at what expense? At the expense
of the food front. I shall suggest very
seriously, and I say that with all sense
of responsibility, that because the
party in power is not able to deal with
their own supporters at the taluk level,
that this transformation of food crops
into commercial crops is going on in
our midst, for the past several years.
I am not here making any political
speech on this ground. I certainly sug-
gest that they are unable to tackle
this menace of the cash crops. It is
simply because the people who support
the party in power will not submit to
any legislation which will be restric-
tive in character, for fear that the
money profits may not be available to
them. As Prof. Mishra stated, there
has been no attempt made to mobilise
public opinion, and to mobilise the
manpower of this country, in the food
front. I know my hon. friend, the Food
Minister—I am sorry he is not here
at the moment the irrepressible
cherub he is—will go.on telling us in
season and out of season that very
soon, in three years, in four years—I
think the latest statement of his is
four years hence—we will not only, be
self-sufficient but will be able to have
an export surplus also. I suggest very
seriously to this House that this coun-
try cannot wait for four years to be
self-sufficient in food. With the result
that the battle on the food front, as I
said on the last occasion when opening
the .debate on the Planning Commis-
sion’s Report, that no attempts have
been made so far to mobilise the man-
power of this country. Some of my
hon. friends laughed when I made an
appeal to the Prime Minister that he
should rise above the occasion and
rally all parties and people behind the
food battle, that otherwise we were
going to perish. I do not think that
we can afford tp wait for three or four
years for the country to be self-
sufficient in food, and I do not think
that the dollar-earning capacity of the
cash crop position of country would
save us from disaster,

Having said that I will come back
to the first of the amendments that I
tabled, namely, that on foreign policy
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1 was very glad to listen to my hor,
friend, Shrimati Vijayalakshmi Pandit
this morning—I myself had the pri-
vilege of collaborating with her on one
occasion in the United Nations—and
the ringing, silvery voice with which
she was able to explain to us as to
what has been happening during the
past few months, in regard to foreign
policy. That certainly is something
which I do not wish to controvert. But
I have written down one of the very
important statements that she made.
It is this—that if we have not suc-
ceeded in becoming peace-makers,
there can be no shame to us. I agree—
heartily agree—with her. "In fact she
almost paraphrased some statements
made by the President in his Address
regarding foreign policy. Why do I
agree with her on this questiop?
Simply because we have been making
attempts. But what are the basic
foundations of our foreign policy? I
suggest, very seriously that they are
vitiated at the very fountain source.
We belong to the Commonwealth. We
recognise the Queen. We are com-
pletely under the economic thraldom
of the pound sterling. Our defence
system is completely integrated with
that of Britain and her supporters.
With the result that the ‘cold’ war
which is now deepening, and may
threaten to become a hot war, is
approaching us. Very soon we are
going to attend not only the Coronation
in a representative capacity, but we
are also attending the Commonwealth
Defence Conference. Actually, if I am
not revealing any official secrets, 1
am sure that our entire defensive
equipment is so standardized as to be
interlocked with that of Britain and
her supporters in the overseas
countries.

The point I am making is this. Are
we really innocent of partisanship? I
want my country to remain neutral.
Let there be no mistake. I hate to
draw upon a very ugly parallel, but
Spain was neutral in the last war.
am not comparing the administration
of this country with that of Spain in
the last war. But I do seriously ask:
are we really innocent of partisan-
ship in our foreign policy? Can we
seriously tell the world that we are
neuiral? I am not satisfled with the
way in which our armaments and
defence equipment are tied up with
those of Britain. The Five Year Plan
has got a gap of Rs. 655 crores. Most
of it would hrave to come from foreign
sources. This morning questions were
answered by the Fijpance Minister
about the manner in which foreign
aid in respect of the Technical Co-
operation Agreement is sought to be
accepted. I am only making a brief
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reference to this question. We are not
neutral and we cannot convince the
world that we are neutral. We tan-
not afford to indulge in this self-
deception. I agree that we have broken.
a lance more tiran once in respect of
our cherished ideals in the realm of
foreign policy. My heart gladdens.
when I rgecall the attitude we adopted.
with regard to the Japanese Treaty.
We have also made a beginning in
respect of Korea, though it misfired for-
reasons I need not go into at the:
moment. But I seriously ask: what is
the peace about which the President
in his Address has said so many
things? Ig it the peace of the sepul-
chre, the peace of inequity, the peace:
of a fundamental imbalance between
right and wrong of the Metropolitan
.powers and colonial powers? What
have we done with respect to the fight-
ing Malays and Indo-Chinese? What
i{s our record regarding our own
nationals in Ceylon? Everywhere there
is a deeoening shadow of the Metro-
politan powers in the councils of the:
Government of India. I deplore it. We
still helong to the old Club, the old
school tte. Sir, I believe in neutrality.
Let there be no mistake about it. But
to say that we are free, to say that
our policy is neutral, to say that we
are pursuing an independent policy,
does not convince us, much less the
world at large, for the reason that we:
are entirely dependent in strategic,
economic and political spheres upon:
one uf{ the world blocs. Let there be
no mistake that I am asking for a
swing of the pendulum to the other
side. But what I am™ saying is that,
let us be honest to ourselves. Our
foreign policy is not neutral. What
have we done with respect to the
countless millions of oppressed people
all over the world who are now:
struggling to be free?

Finally, I would like to request that
the three amendments standing in my"
name, which I have tried to explain
in the short time available to me, may-
be pressed to a division.

dfew sve e i () -
s fedt aftw qrgw, & & = o
& oY agw g @A AT AT
vt & f g7 O agw @A WX oA
f¥z aw & Ao T o §
39 ¥ $efie’z qrge 7 A1 & o T
¥y 4t § fr forg Y g & ol g
o It & ) or@ F ot DA AESAT o
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i g § ot ag wond § fw e
BT 7 3F A FL | A IF 7 AT
dq (address) # waTaT Ag e
afr & e @ ot fgavfa e wY
G g A ag A Araw € | e fawex
afraare Y efig gaar § @Y &g o
AT & | /oA & 7o aadr
TR HeET qrgm 7 w2 & v fow o
ANE q ST T goorq FL & 7 AT
I 7o faw & qfed @Y 7 w27 & fad
dur g fe ag ddw (address) st
We¥z qrEw A faa1 § 98 F T TF
T it 1w d Nt ow @
Q&Y & 78 T T A Tow gy av fa
g #Y foumn qar & 1 = SeEE
grga v § fw gfar & mfer 7
g a garr wifew wifa & fed §
# z7 2ad § fin gfar & fefzfaoas
(politicians) fag @ I @
W g o & fr ovrd &g sy
T W 99 F799 (grave concern)
T T AP T @A §, A 7 W@
o 418z g A w17 o 1o ara w4
gt TF WG TAW F W
TATS § AT G aoh ForefY a1 Y Fafrafy
AT 9 ¥ FFF F AEF §, g
A TGA TG AT § A By AT
W § 1 R SET ag Al %<
gFa i g e a fewdae (war
declare) @ g, wifF 7. dq.q.
(U.S.A. ) % ¥z 7 qar a1 &)
¥ a8 WY Al #g 7w 5 gw <fear
(Russia) & wred §, wifs <faar
(Russia) g #ga1 § 1 ag  fea
(India) o 1 frgrae
T ¥ A7 w0 qga § e ww e
{vddress) & ag v 9w &
5 far & ared R e Y S
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T Fg R T ETAE ¥ odrTew
a#q  (justified address) &1
R gt fsfafew nfeas
(linguistic provinces )& at #
wAET a1 7 wgd ¥ fod dae g fo
gt ax Arer v forw & @@t g
ST aga 7 forw gt < fory Jamw
Tra s oz feard agag € fr o
g ATIEREY @AY arq AE & |
fe ag a2d § fr 99 & 98 W3-
dfaes fefewedr (financial
difficulties) gxfafedfea fefrmerar
(administrative difficulties) T
a ag A N gfevem §ag qa A
qF AT E A | T A ST AR &
fe fofafes mifa@w (linguistic
provinces )& wra (formation)
" 7 AT H AN AT FF CF
qaT e Somn arg fr fomd 2w A
e %o 91 ? F A wwwan fw ag
gar AgY & 1 av A gvm grar g fw
@ tg9 (address) ¥ ¥ @@
Y fF forg & fod ac ax swoe
(amendment) ¥ N It §)
sfr afragre qga 7 FomaT f s
q1gw 7 78 FATn ff sewm (pro-
duction) 7@, ¥fF7 §emn sTegr
( handloom industry) ¥ et
gavorg a & w1 deaw g
(handloom industry) # grmr
qdr & fs & reemae (employed )
T & | >few g e 3FTT qwTET
& At ¥ 989 (Address) #
TR 4T age 7 W wgr ¢ fw
M fr darar @t g, few ot aw
geew (handloom) ® w e &
agt 9 R (position)
2 f5 O IS & | ¥ ATX T AW
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[afea agara wria)

F3A1 Jrgan § f w7 w1 Ao e
T8 & e fom & a7 daor @
R AT 7 A Faaa @ § e g
9 -4 AR A I A7 T @
(address) Fegram # fas )
L o a4 2 o fog w1 s
T dgq (address)® #WT 7 &Y'
9 A H AL ¥ A FAT €A
fr qg qdw (address) gar & f¥
s s was & @ o
at fret ol (party) ®v s feeft
#¥<(member) #r garsr g AT
=ifed |

¥f T o ¥ g Fgr g A 7
s FY fagma 9 fremases &
a9 FEAT Wgan g fv ag gt A
wifed f5 T@ dda (address) #
@iy At 1 Qs (position)
ars FwX &Y 7k g fom ¥ fF T dwx
AL 1Y q1@ | § AY 98 9K Fe o
siadr o § frarawAg &)
WHIRFE NI gwagd A ¢
e forg a<g ¥ X @vr IRA § 9w
q@ Y A S| AT A oS ¥ F
9% AT HSA FATAGATE AN fwzw &
A I geT A fom & a §
# ot FTAr AEr § g feaeww
e (displaced persons) #
F¥agw  (compensation) ¥
aX A & F 7T ¥ AT FAT WA
fF zq 7 B o 78 fF gordy na d8z
(government) 7 feades aeaw
(displaced persons) ¥ st # st
gmeR & fwar ag iy TadRe v
feear av 1 g9 w0 ¥ anX F g
®r AT g qFES | oA faw
FAT AZ HT GHAY |

16 FEBRUARY 1053

oy the President

s gm v fer  (history)
fraw @y & A wgy § f%
feft madWe } Qar gERR FW
wft el (refugees) & foit

©°
©
L4

T fear, & s ¥ AW FET

arear g fF qF ag g7 w3 N i
g frow g yEma ¥ @y Y wE-
d= fafsey (Finance Ministry)

Fgar & fr gara wr Afaedez (com-
mitment)FR=aw(compensation
Fareradi § agFTEasT HEEATA

(compensation) #1 #faedez(com-

mitment) ar fFer sEe fafreex

F1 Bede (statement) a7 W
wTHY TEar & 7Y feedres e (dis-
placed persons) ¥ g@ & gar
ghaar e & f5 @@ awr
TR A fagma & 91 T A & o9
FT g% g {5 37 FT F¥49F (com-
pensation) femrama 1 & fagraw
wz7 ¥ qgA =g g fF g el
FTF J@ ¥ FOT Tmar feeaws
qeg= (displaced persons)® ared
o o1 foar form & & <& AT &S
figar mar felis (relief) & =
AT ¢co FOT &% fwar man wFAE
T ¥ (loans) ¥ a=y J T
T ¥ ey I F7 w8 fownard o ?
fg FTA # & ¥ gAY TAARE FEAT
g f¥ gdwt wradl (evacuee pro-
perty) & q@ (pool) # & wyar
2 fer omd ? #F @7 QAT TAEA-
gw® (International) ¥/ &?
#rE qar w1 4 & | T AR
W ¥ g TaAne A9y wfwede
(commitment ) frar fF gy Tt
(evacuee property) & 9% (pool}
& ¥ waae a1 gfw q@ swE W
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farzwa & &% ad a9 w0 E wwfed
# @ & yufeos sarr a4 4@ 2
wwaT, B s ®Y o & faw

g figea 93 w7 g g § o
st MuTereani AETC AEH A AR
gm= gF FrEw (conference)
FHARATAIEHFIRNA A T6G
CAWPWE! FWHAW W AR

¥y §:

“The hon. Shri Gopalaswamy
Ayyangar winding up the Confer-
ence proceedings, assured _the dis-
placed persons that at no time had
he felt any doubts about the right
to compensation to those who had
left their properties on the other
side. The compensation may not
be in the form the displaced per-
sons wanted. It might be partly
in land, partly in house property,
partly in cash and very probably
partly in the shape of some kind
of bonds. Some compensation
might be given to mitigate the
present hardship pending realisa-
tion of compensation from Pakis-
tan.

It was very clear that the Go-
vernment not omly had accepted
the principle of compensation but
also had definite views on finding
the needed funds, As late as July,
1950, Shri Gopalaswamy Ayyangar
was still more explicit when at a
small Conference he defined the
definite sourcés out of which com-
pensation could be provided. He
named three:—

(a) Evacuee Property in India;
(b) Recovercies from Pakistan;
(cg ,Contribution from Govern-
ent.

? o AT & e oad
0 § o st Maroeamy agR §
& 7 afew ot sofiq s ot & o
IR IR g7 1 gwrA feorar fF a2
e agr = @@w  (sources) &
e & ¥4 (compensation)
Fear st \ <@ & st e & fr
ot sfarg o ot & oF @A W
R fafaeex  (Prime Minister)
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gE¥ A4 ge® " G
qr f§ mEFE FWATT  (com-
pensation) ¥ foar ¥ @@
a8 s wwr § fF gurd s fae
%€ (financial condition) fear
TR N s aTEF
e, T &Y gH fgor £ fafaeer &
a1z fafree & T & ¥ ae @
#g a1 i a4 & 71 Ffaedwe (com-
mitment) 7 &, 7 5T T ¢ |
w0 fafeet (Ministry) ' dar
g wgm wfgg | & ag oear
few afew (basis) 9T agam &)
g o g st Murerandt  amae 7
g% & gma &= (speech) €
fra o s gaw fag 7 Wegaw
(resolution) dar fwar &k &
q 39 s gaeHe (amendment ) ¥
foram, 3@ s ¥ s Mareear ArgTT
T ST T AT I HEY 9T A A A J R
oY | 5t =Y MqTEEATHY ATATTFIITH
AR d SR A s A wgr fwmgw A
F¥AT (compensation )FT arar
7 foeam 1 & ok wr =g § i xw
& q § TaAAT H O havelr ¥
& 31 wifegd | fow T § g@ar
e AT @« fean, fow aewe 4
T qraTEw AT ey fewcdww quw
(displaced persons) ®' gg=rar,
# orar g fr 9w fadt & ga sf
ATE St AR e aTgw w1 7T TS 4q7I,
qg g g /1 sefaai § A9 gamwa
F G | I9 ® 797 A H7 AgE A A
R fou a8 Sgw wrar & fr fret
feedes awaw (displaced person)
& oy srrg & At faserer STaTT o
qF IF B AezAfea qwRmIsTa (alter-
native accommodation)
ECA MR 1 ST - B 2C 1
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[dfea sz 2 Amta)

Fgar g fF M <o wO¥
E9T HETATT & F HT TFS 7 fagqr A
T § 99 F a0 #r€ Y Ty Fmer &Y
W sraae M Rfeew  (prestige)
¥ #afaw= (consistent) &
T ame fooftw (relief) Y agw
&, TR qaTawT  oqH | 9w
a% g FFTH (compensation)
F O N a7 T8 F @ T4 a5
fegam™ # @ (soul) #Y, feedee
g (displaced persons) #t
@ (soul) #r wmfre a@ gnft, ax
THT FIAT GATU ®F & | IT IF0 Y
FH 9 gW T A9y Fifge & §
qg FF1 9T 79 §9 fae w3 a5t 99
T, TF HTIHT FT W AT AT €99
F1 AT G Y AV I Y AT TEY 7y,
W A A AERR A q T
qatg 7 faar | sra g A ¥ i
T ¥ T AT HT QAT FgT FT A
g T8 € 1 9 farge ammaw § @R
FATY AMWS TAAFE F oA H
T &

# o Fear fF 7w ar F 1iAf
#fqqz (Cabinet) fedram (de-
cision) &% v fvr @ wwd Ay
% &2 v I e FemE (compen-
sation) fear s@ |

gudr ara fe F a7 F o w7
FEW g T oy e wifaww
(speaking province) ¥ ar® #
& | 9T L F WiHAT ST A AR KA
frex IR gEw fag 7 uw qavedT
(amendment )3 faar | & 7@ F
T A SA1aT FEAT A4Y F1gar | Fofrafeew
wifasra (linguistic provinces)
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& & argem faQey 7t g 1 Ofw &
g TR § 5 aw fggem A
fefrafezw sifasdrar (linguistic pro-
vinces) ®1 welt ¥ FATT T
W Tl gl | gW WY g ¥ oy
a7 feda (defence) #1 @ww
arfgd | 7 foaw Tord w1 wWA 7T
AP 9T, FATT AT, Fq@ HI N0
® TIT goAr A I FHT qIT & A 9T
e, wewwrr, Agaw A FAiw A
g. 4. & frre 7% qore F arfaw w3
fear w1 a7 fos war 3 A @fx
BATUT | IF & A IY IWF & &Y
A GIF g IAT gAY FEAT qgA
el N & 1 9w 9 T o ge
I N gy 7 FiE @ f§g
THEMFT 97 AT G § HFT 47 | gAR
a9 WA 7T FT &1 AT AT | I
gt #fade fre (Cabinet mission)
AT A g T e vt £ srearo,
w5 fedmew (divisions), 39
I g =% faet w1 foer w7 @F
sifs (province) & far
o, 3fFT I9 & TF T qoE ;T
qréfem  (partition) & wET 0
qEfs= (partition) ¥ a= g
Y g waw A ok 5 g
T faot Y gomw & srewr w2 fawn
s | & wrr g fw oy Sfvews aife-
fexar (practical politics) 7t %,
W F Fo g o7 frege Q@Y
g ot Ay o ¥ faore § 1 &
qoa & 94 W@ &, ¥ aen § o
gardt efifiFr (speaking) & &
3 wrgATiET (minority) # §, ¥
fomT oft g7 T A g AT F ) 9
dg7s e (national intetrest)
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7 Aft ¢ fe oo qew ¥ g gwd
T TS | T wad qorret efifer
stfew (speaking province) ®t
T gAAT § AT A A = Y X § )
Fa1 e { 97 & fawm &, AreeT A
feFfemordemrNigd 1 @Y
i Frar fgae, wgarien & Qgaw &
gl & free fear s @R T
wfifwr arfame (speaking province
a1 foar s 1 7 frgras srga & ord
wTAr weT § fo ooy @l eww
(scheme) woa g ax a%w
(based) # s ¥iz"® (Un-na-~
tional) § | zafed # @ oW
#Y gex waTfowRT FAT § X FE
ghre aff g wnfgd

am & 7 off a7, ot Tzl
AFOT gAr A FRAR F IR FITATS
7529 (Fundamental Rights)
# fo% #7¥ § | 7€ X OF TEAqE F
AAET WA §L, TF qF ¥ RIAGT
TWAZTIA TR 12T (tendency)
FT FIER FIAT T 1@ HT Faqmarl §
fremamifsmma@am s
¥ FT AT BIE B TFS P T | A
I FEATE [ g6 a7 A1 Y qaordfra
A g e § 3§ @8 4§ 39
fodr ot a@ § ¥4 At W@
S utc

q qq7 FT AT ¥ QA A A
HX AF FET AGAT § | HeAT Ay
i #3@ (Control) ¥ a} # FB
QIET AT AT FIAT ATEAT § | TG AT,
% 7 gyma g (Election tour)
fer s aft F vy wrfeeg ol
(Constituency) Fgw %X v
g1 &7 foar g § ik wrf fawrga
aft gt f§ fssw (Public) whiw
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THARE & g AT ¥ g onvedft &
o Tw T ¥ ogEl WA A g A
AT F o ¥ LA wdy 2 )
TN AT F T A FT F 0T A
NEEAR AR LR R e R
€ %7 g oad wiw F qiw 3¢ Ag
AE o7 FT & AFY | oA AT F
#§ F8m fF q7 7w e fefeew
Aegwarar (Inter-district
restrictions) #hE§ T wWEEw
W o+ fF ogw Y amme
yredr § f& M W@ v w¥
qr A7 4w FF | &7, 79 5
g1 § F T qear gAm

AT AT, #TW gew § e
& T & 7 wyav s @ g g
& § #19 97 (Coarse Grain) #
w7 &1 &, wxw (Rice) #
w4 § | U AT AR ¥ WM F
T & J@@T 7 OF 99 (Grain)
fegam & o &1 o & Ay @@
& &Y T TFATT qg=En & fv fore
AT ALY FATAT AT qwAT | ey
7 oft S gy #7 @R a o ) o
¥ §7 ARIR QATT FY @@ § A g
T o § fF oF e vo w0y qwar
I A" § AgE ANAST gl
& vz (Freight) #1 faur wur |
7 W X AL BTAY T Giq FEA ST
§ | ¥ I Y q@T adf F7 gFar fw
¥ %@ Yo FAT 947 §F 9% &
#ga e (Freight) &1 faur o

TRIWWH RAFR o § &
FTHr qoar efon §9@w  (Ster-
ling Balances) 71 ar ag @a #1
wq quw & fod qew w3 fagr man ) o
¥ fred (Figures ) wem § 1wy srgrest
g I F qw g ¥ a0 v fn
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agt s (cereals ) #Y & (shor-
tage) & 1| ¥¥ § f¥ g ww
Waz( Procurement) 7€) g¥am )
ardy aedt qg gd fr ata sEAde
(Procurement) ®T&wd | A
¥ @z fafaet g1 Foam adl =@y
Iw &z fafwex s wY wew
fwrd (Figures) 2 § | st madde
amdt & fe@ws (Local) maddew
g fe (Figures) ¥ & |
a4 F1 Sww  (Local) waddew
& 9 qeatfat & g (Figures)
p i awI@ngF aoF
qI% FqT AGHT § T@ AT & foq i dTmEm
FAEEE T A A N NG RO FH
(Grow More Food Enquiry
Committee) # fxig & foar at
& gz f9¥ & o 9 F g9 A9
S G210 9 FY GT FL 9T F T AT
g7 | fRT saTa 7 i & o FT
FEHIETT KT QY TA IS 7 wEr w g
¥EAT 9T T & fa@r aFd § | T8 a%
#1d 77 (Coarse Grains) &1 ware
? =mwmdwH s o W
T § fF e agt #w &1 I A
RIT ¥ HAS A AR AFEA AL § |
afeT & 7l Tgar o sig sl ¥
I AT | A oA A W fea
¥o ®OT TT41 f18® e § wgy e
(Freight) a< @< faar stre g #7
Frar gt R0 FAT W fFmEY S}
izt ® iz § v 9y wq T ar
oxg B ol F 7N TOOw § 7
Gl X st | A ag A FE AR
FEAFIE | AR TS F AXTH Y
o ger faar @ fF efwfae ofan
(Deficit Area) § 1 #fwa Y
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¥ ot fir gu g@l A N woww (sur-
plus) weor 2w §, ow whw ¥ T
T & g oo Al & 91 awy | 0w
o & 7o 4 7 oot A & wrAEA
¥ frgra wea ¥ o Few fif o7 qw
Ig F® TG T T a9 aF
fegeam # wrew(Freedom) =it faY
(Glow) aff ar wwar, fageamr
HIT FT OF ALY HHE SFAT , TH HAF
|7 F ATAT AE) WEGH FT GFA |
ol a w2 s 5gd § 39 A
 gar g s Wit ag Qs (Reasons)
Y & 97 w1+t gAAar g | T wa
A KT F IR R T T Ao AT
g T 9gi A9 g1 AT q@h IT A
AT 3 § | {57 #rE qweires & o adie
#ogq ¥ od e fF ar 3w H 72
srar & fF ®2ve garar s wrfegd
T 7@ § A wwar afaq adf g
> qafeeadt & s fafaezw Y
g #t fY g9 S FT I § Ay o wew
Tl 3 qarar | T A IS w0
F A 41 wifge 7 7g oft qaqw
qET F IF IS G K AT I F7
Y | ag greaedt (Privately)
ar w1z 4 f gegrer 3T =4dy § >
37 A o fgema 7l FEfF g
3% gar & | o7 fpgars agg aads
®q 3| TT & T q A qrAr 7y
qTg 71 FHT gET g W@ & )
& oqq § o4 w2 g fr frgang aga
3ft  @fsdr (Policy) = =&
AfST ITT AT 3T FT FEGTU TS § |
ag Giftreax fafaee (Agriculture
Mmister)# 1 gardt &fadz (Cabinet )
7 =1z forg adF oy w0 grav &
#iwq g (Food) # wmd & 4%
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fafaeez(Food Minister ) ®Y srferdy

qiew (voice) &t wfgd

AT A aifsdt (Policy) 7

A AT AT I WY FEAET & 37 wfEd |

g tay & fm gt fafaeet dfawe

(Cabinet) # #\< gFm+t F3¢T (Eco-
nomy Committee) & & stqY

A 7ff @y § | & aF wew fF

fearsdt (Democracy) & &Y

e FMAagmied§eans

Fvd @ ¥ AT HAT IA AT AT 7

at s Y wgw SR W & fem

g arfod #v faar o< g

T d 1 AR gg AT arw fRfaew

(matter of principle) Tz &g

w9 geflh gr & 1 7 wgan g fF R

fafrees faege sy w2 =3 1 ot 9

¥ Ige @ 97 ¥ warfaw w© | forw
T T A TAT FW § IF I TS AR
T I T AYH TATHTH & A TR
¥E | A7 wwEw & fF qm 99 Tia-
qifefam  (irresponsible) sr=+Y
&Y qT FE AT AL FFAT | F Avgaw
g & s31% (control) & wm™& X
ftrx qawarg &Y 9@ | § ag A wgar i
g facg™ aew g1 I | ¥foF g gz %
T & 7 a4 o7 fow §w A e
Raqd g

Mr. Deputy-Speaker: There. is no
control »yver time! I want to ﬁmsh with
two more speakers. We shall sit till
7.30,

dfea g am wniw 0§ @
Lac il A

Shri Karni Singhji (Bikaner-Churu):
I would like to confine myself to the
sévere famine conditions in northern
Rajasthan. At the moment I have two
press cuttings from the Hindustan
Times in' my hands. They make very
heavy reading. The first one dated the
4th of this month reads:

“Famine hits two lakhs of people
in Bikaner. Relief works started
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in many villages...” and it goes
on.

The second one is dated the 13th of
this month is worse and reads:

“The Patwari of Champasar vil--
lage, 80 miles from here (Jodhpur)
has reported to the Collector in.
Jodhpur that a peasant family of:
four died of starvation.”

I hope that this is nat true but if this
is true, it is something we have to
be ashamed of. In this Republic we
thought that death by starvation was
a thing of the past and if this has
occurred, I hope that not only the
Government of Rajasthan but  the:
Government of India also will hurry
up and do something about it.

.Conditions in Rajasthan as regards:
famine are almost unprecedented. This
year has been the second year in.
succession that northern Rajasthan.

as bqen gripped by famine. The:
locust invasion has been so much that
at least I have not seen anything of
that sort in my lifetime. The Hindu-
stan Times has dealt with this thing.
in detail and I should not like to
waste the time of the House in repeat-
ing it. The areas affected by famine
this year are the major portion of
Bikaner Division, a large portion of"
the Jodhpur Division where these:
deaths have occurred and a large
portign of the Jaisalmer District of
Rajasthan, Now the question arises as
to why the Government of Rajasthan
has beep so inefficient in combating,
the famine. 1 need hardly add that
the_re is always one answer as tar as.
'I‘iaJasthan s concerned and that is
no funds”. At the time of integra-
tlon—'I say this with no intention of
offenr;g criticism—the former States
of Rajasthan contributed about Rs, 16.
crores, the former State of Bikaner:
contributing nearly one-third. It took
about two Yyears to completely go
through these funds and today un-
fortunately, the State of Rajasthan is
deﬂclt and according to the present
rate, in another five Years, Rajasthan
will be ten crores deficit, This ig the

save the millions of people wh
going to be affected by famine Civlf:g
the hot weather starts in seriousness,

The question then arises as to who
is responsible for this squandering of
public finance. The fault certainly does
not lie with the people of Rajasthan.
It is. I think. the Government of
Rajasthan which is to blame and I
stress that point becausc we have had
four changes in Ministries in three.
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[Shri Karni Singhji]
years which is almost something like
a French Government. Perhaps, the
Government of India also have to
assume the responsibility for allowing
Rajasthan to go through that 16 crores
which alone is almost equal to the
amount that has been allotted to
Rajasthan in the Five Year Pian. Just
imagine what it would have ‘been for
Rajasthan if we had 32 crores instead
of 16 crores in the Five Year Plan:

7 pM. '

There is one point which I would like
to illustrate. At the time ©f the inte-
gration .of Rajasthan, the States of
Jodhpur, Bikaner, Udaipur and Jai-
pur handed over to the Government
of India Railways, rolling stock, etc.,
valued at nothing less than Rs, 16 to
20 crores. That amount has not been
taken into consideration for purposes
of payment of compensation. At least
compensation for the capital gost of
that should be paid to the Rajasthan
Government so that they may tide
over their difficult problems. and bring
the State of Rajasthan on par with
the other Part B States, 1 would
further suggest that the Government
of India should consider the question
of payment of compensation to Rajas-
than for the capital expenditure in
respect of Railways and the like. That
would include the telephone system
the capitalised value of which again
will run into several crores. Rajas-
than is a backward State as I have
said once before and therefore requires
Central aid more than other States.
Since the Government of India are
responsible for Rajasthan as it is today,
it is their responsibility to see that the
people of this area do not die of star-
vation, or do not suffer beyond what
is humanly possible.

Briefly I would like to enumerate a
few things which the people of Rajas-
than, in my humble opinion, would
like to have from the Government of
Incia. Firstly, the amount of expendi-
ture incurred on famine areas this
time should, under no circumstances,
be less than what it was during the
pre-integration period. I shall illus-
trate the point in gquestion. There was
a famine in the Bikaner and Jodhpur
in 1939-40, that is over ten years ago.
at that time. the State of Bikaier
alone spent 45 lakhs on famine relief.
This year, 1 believe the expenditure
of the Rajasthan Goyernment on the
Bikaner division is just over one lakh,
Secondly, the people of Rajasthan are
now getting fed up with this ‘No
mopey’ answer. We can wait for a few
years; may be three or four years. At
least we want to see a silver lining;
we want to see a ray of hope so that
our clock of progress is not put back
for good and so that we may be giver.
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a chance to march forward and rise
with the other people of India. I would
also request the Government of India
to whom a few paltry crores would
not matter much, to give Rajasthan
at least ten or fifteen crores to help
them to stand on their own legs. Who-
soever'’s fault it may be for the present
financial conditions, the fact remains
that Rajasthan is a part of India and
as such it is the right of the people
gt 1Ra;iausthan to demand a square
eal.

Thirdly, the people of Rajasthan
would like to have more roads, more
railways, so that their vast desert
tracts may have better communica-
tions - thereby bringing foodstuffs,
fodder and everything to the doorsteps
of the famine stricken people besides
providing employment to them.
Fourthly, I am sure the Government
of India are fully aware that Rajas-
than is a province where famine visits
nearly once in every three years. The
only way we can fight this problem
is by extending the system of irriga-
tion canals, For that purpose, I would
like to stress that the Bhakra canal
which is coming into northern Rajas-
than of Bikaner division, should go
ri‘ght down to Bikaner city and to
Bikaner District and Jaisalmer which
are very dry areas. In this way, we
may be able to solve the problem of
famine once for all. (An Hon. Mem-
ber: Chambal Plan) The Chambal
Plan as my hon, friend says would
likewise help to solve this problem,
particularly food scarcity.

In conclusion, I would like to say
that the people of Rajasthan want
something deflnite, and I hope that the
Prime Minister, to whom we all look
up as the Father of the Nation now,
will adopt a strong policy and give
Raj_asthan sufficignt flnance to put it
on its own feet, so that we Rajasthanis
do not have to look up at other pro-
vinces and feel that we are really far
back. Rajasthan has got a great tradi-
tion, and we shall march forward in
the new India, but give us a chance
and give us the money.

Dr. Rama Rao (Kakinada): At the
outset I want to refer to the boasted
position of our country in international
affairs. T only refer to my amendment.
We have made much of it. If we want
to be neutral, let us be honest about
it. I want to remind hon. Members—
I do not know whether they remem-
ber—that we are a party in the Korean
war, that we are taking part in the
Korean war. Our ambulance is there.
There is some misunderstanding. Of
course, the Government never said it,
but several Congress Members said it
elsewhere, not in this House, that after
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all, it is something like a Red Cross
unit. It is not. It is part and parcel
of the military campaign, a field
ambulance unit. So, how can we claim
that we are absolutely neutral? If we
want to be neutral as we ought to,
withdraw that ambulance unit at least
now, at least as a protest against the
present war-mongering of the U.S.A.

Next, I want to warn my Congress
friends...

Mr. Deputy-Speaker: Order, order.
From tomorrow I propose noting
down hon, Members who want to
speak, and unless I am assured they
will continue to hear others also speak,
I will not call upon them to speak.
I find as soon as an hon. Member
speaks he thinks it is the duty of other
people to hear him, and the moment
he finishes his speech, it is his duty
1o go out of the House. It seems to be
injustice to the House.

An Hon, Member: Ministers included.

Another Hon, Member: From today
itself.

Mr. Deputy-Speaker:
it down.

Dr, Rama Rao: Let not anti-Com-
munism make them blind to several
factors which are endangering our
security. This anti-Communism is a
very convenient cloak for these imperia-
lists, Their imperialist and colonial war
in Malaya, in Indo-China, their actions
in Kenya and South Africa—every-
thing is done under anti-Communism.
You know, Sir, the Suppression of
Communism Act in South Africa is
being used to suppress the elementary
rights of coloured people. So, I request
our Congress friends to remember. and
not to be deceived by thjs anti-Com-
munism cloak of Anglo-American
imperialislts. Now, the danger is
brought very close to us. These carpet
merchants and sightseers go about and
scheme against our country. It is not
a secret. Everybody knows it. And
when they come to our country, they
receive a royal reception. I want to
register my protest and ask my friends
to take good care.

1 am noting

I want to refer to the passage about
linguistic States in the President’s
Address. It is sublimely vague. It is
negative almost. It says—the advisers
have made him say:

“There is no reason why the
question of the reorganization of
States should not be considered
fully and dispassionately so as to
meet the wishes of the people....”

Of course, as far as it goes, it is an
advance on the position taken by the
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Congress leaders at Hyderabad. I think
the voice of the Feople has secured a
victory to that limited extent. Unless
the people unite and make their voice
heard even by deaf people, by those
who are indifferent to the people’s pro-
blems, unless we unite and combine
and compel the. Government, the
Government of India are not going to
form these linguistic States. We
Andhras know it. During the first
session when there was a resolution
on linguistic States, the Government
stood dead against it, althrough they
said that on principle, they accepted.
the formation of linguistic provinces.
When I went to my constituency, I
told my Andhra audiences that as far
as the Government of India were con~
cerned, unless the Andhra people took.
positive action and compelled the
Government to form an Andhra State,.
the Government were in no mood to
form that State. After the greal sacri-
fice of the great patriot Potti Srira-
mulu and the great and unbelievable
upsurge of all classes of the Andhra
people, the Government have come-
down and have agreed to the forma--
tion of the Andhra State, at least in
part, I want to point out that this;
State is only a part, of the entire
Andhra State. I am here referring to-
the Andhra area of Hyderabad, as
‘forming the other part, for the whole:
is one. History will show that the-
original Andhra State was parcelled
off into several pieces; one portion was
given almost for a song to the East
India Company; another portion was
ceded to them for some money, thus
the Andhra State was divided. All that
now we want is reunification. There
are friends who talk of division. One
friend even used the word ‘butchery’.
I admit the word. But I would only
point out that butcheries took place:
long ago. Now we want to correct
those butcheries, to reunite that State,
and by a master surgery to stich them
up and make them viable units. [
want to say this particularly to those:
from Uttar Pradesh, who do not really
realise the problem. and simply view:
this as one of division, and not as.
reunification. Some very intelligent
politician has characterised this desire
for linguistic States as tribal. I amm
not ashamed of the word ‘triba’. In
fact, Pandit Nehru himself has ans-
wered this point. Being a biologist, I
would go even a step further and say
that it is an animal instinct. (Inter-
ruption). As many of my friends here
know, the first and most important
demarcation between man and animal
in evolution has been speech, and it is
speech that has helped the animal to
evolve into man, and to evolve civilisa-
tion. And speech is most intimately
associated with language. So, language
is fundamental, and basic. So, these
tribal ideas or animal instincts are:
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‘basic, and we may not be conscious of

them, but even today they govern
several basic factors of our lives. So
‘they cannot be brushed aside, and we
-cannot be told that this desire for
linguistic States is a tribal idea, and
that it affects the unity of the State
ror the defence of the State. These are
all just lame excuses. Only a united
Karnataka, or a United Maharashtra
or 21 united Andhra can go to make
a- strong unit and a strong State, not
the disunited, disgruntled, and frus-
trated portions. Defence is just an-
otlrer lame excuse advanced for this
purpose. Who stands against the secu-
rity of the State? We all stand for the
security of the State. So, this argu-
‘ment is wholly irrelevant. People talk
of Balkanisation and all sorts of things.
"But there is no Balkanisation at all
involved. As my hon. friend Mr. Tek
‘Chang stated a little while ago, even
if his advice is followed and four States
are merged into one, there will still
‘be one State left extra. So the desire
for this unification is strong and just
and whatever the Government of India
think or say it is inevitable. We the
people will compel the Government to
yield and I tell my friends, Mr. Siva-
murthy Swami and others not to
expect the formation of linguistic
States as a mornine eift or a New Year
gift. We have to fight for. As far as
we understand the psychology and
mentality of the Government of India.
it was disclosed by Maulana Azad in
a speech at Hyderabad. If that is an
indication of the mentality of the
Government of India. you must realise
that we have to fight for it, and achieve
it. 1'1;‘11'3e people are not going to yield
on this.

Now the Government asks for ex-
‘pression of enthusiasm from the people,
‘By all means, for new things we must
be enthusiastic. How are you going to
create enthusiasg if in a simple matter
like this, where you do not spend
crores and crores of money, you do
not agree. If you agree to this just
and inevitable formation of linguistic
States, you will create ample enthu-
siasm. On the other hand. vou =re
creating a feeling of frustration. dis-
appointment and you are compeiling
penple to use all their energies and
-enthnsiasm to fight and achieve this
legitimate desire for linguistic States.

Now I come to Hyderabad.

Mr. Deputy-Speaker: Two minutes
‘more.

Dr. Rama Rao: The formation of
Andhra State, we welcome—as far as
it goes. But it is not complete. The
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Government, according to Pandit
Nehru, stands almost'dead against the
formation of ‘Vishala Andhra’, the
formation of ‘Samyukta Karnataka' or
‘Samyukta Maharashtra’. Why? Be-
cause the interest of one individual,
the Nizam of Hyderabad, stands
against the interests of millions of
people. Here is a strange .case. Hard
facts; of course they may not admit
them: that the hon. the Prime Minister
now is the staunchest supporter and
upholder of the feudal order. To
please the Nizam and to keep him in
that position. you are denying the
basic right of the people of the unit.
The people will not keep quiet. We
will snatch it away and we will not
yield on this issue. The Maharasn-
trians are not imbecile, the Kannadi.
gas, will pot keep quiet and the
Andhras will take it up.

I want to draw the attention of the
House to one aspect. There is a talk—
not on the floor of this House—of
formation of Chief Commissioner’s
Provinces for Bombay and Hyderabad.
I know there are vested interests and
capitalist exploiters.

Shri B. Das (Jajpur-Keonjhar):
Madras also.

Dr. Rama Rao: Others also. Vested
interests, Indian and foreign, will also
like to keep Bombay away from Maha-
rashtra to which it rightly belongs.
The vested interests and the feudal
order of Hyderabad want to keep
Hyderabad away from Andhga to
which it legitimately belongs. Not only
the east, north and south of Hydera-
bad, but the west upto 50 or 70 miles
is pure Telugu country. Hyderabad
belongs to Andhra: there iz no ques-
tion about it.

Dr. Suresh Chandra (Aurangabad):
Hyderabad City.

Dr. Rama Rao: I am referring to
Hyderabad City. I do not think our
Maharashtrian friends will question
that statement. But there are other
interests. But if the Government use
their authority in support of these
reactionary forces, the people will not
keep quiet. The people will take it up.
Therefore. do not take this reactionary
step of forming Chief Commissigner’s
Provinces of the Stales. In fact, 1 sug-
gest that the present Part C States
should be merged with the neighbour-
ing linguistic areas. In cases like Marii-
pur and Tripura, probably. where there
are special circumstances, continue
them but give themn representative
Government. They must have legisla-
tive Assemblies and people must be
associated with the administraticn. If
you merge the Part C States into the
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neighbouring linguistic States, a lot of
expenses will be saved as our horp.
friend Shri Tek Chand has pointed out,
.and a lot of progress can be achieved.
But, I do not want to elaborate on this
issue. I want to point qQut that the
«economy of the countryside and the
.city are complementary. The one sup-
plies the other. You cannot deprive
the Maharashtra of the big industrial
.and other things of Bombay. So also
of Hyderabad. This reuctionary step,
if taken, will be fought oyt by the
geople and they will not take it lying
-down.

Shri M. R. Krishna (Karimnagar—
Reserved—Sch. Castes): At last I am
fortunate enough that I have caught
your eye, Sir. I was anxiously waiting
for a chance to speak in this sugust
House and fortunately I am the last
person to have the last chance today.
I was anxiously looking forward to
the speech of our worthy President,
thinking that he would give us a ray
of hope, expecting that he would give
‘us some assurance as to how his
G_overpment is going to tackie the
gigantic problems that are facing the
scheduled castes, backward classes and
the scheduled tribes today in our
country. But, unfortunately, our Presi-
«dent had been very economic even in
his words. He has touched the pro-
‘blems of the scheduled castes in one
short sentence.

The appointment of the Planning
Commission in the year 1950 held out
‘high hopes for these communitics. We

‘thought that the Planning Commission’

‘would really do something concrete
and constructive to eradicate the
poverty, hunger, squalour, disease and
illitegacy prevailing in this section of
the population. The Planning Cormmis-
sion  has, as usual, broughi out a
voluminous and bulky report contain-
ing hundreds of pages but dealing with
the problem of the schreduled castes
in twelve pages, without any definite
plan for their improvement. The
Planning Commission has set apart a
meagre sum of 41 crores of rupees for
improving the conditicns of 18 millions
of scheduled tribes, five millions of
backward classes and 50 millfons of
scheduled castes. Out of this sum. the
Planning Commission is going to spend
about 14 crores of rupees for the
improvement of the scheduied castes.
This would mean thai the Planning
‘Commission is going to solve the long
neglected problems of these communi-
ties within three rupees per head for
the flve year period That is to cay,
in simple arithmetic, the Government
is going to spend one anna per head
per month for the scheduled castes.
It is really surprisini as how the
Government is going to bring improve-
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ment in this community by spendu‘l_g
this paltry sum of one anna. There are
SO n?any problems facing these com-
munities. For instance. nearly 80 per
cent. of them are still living in_the
most pathetic conditinns. The sanitary
conditions in which Llhey live &are so
horrible that even some of us would
not like to pay a visit to the villages
avhere they are living. The lands on
which they have erected their tiny
huts are such that not even animals
will be comfortable there. What is
more, these lands do not beiong to
them. They belong to some private
landlord and the harassment of these
landlords, in spite of the enurmous rent
being paid, is simply inexpressible.
Therefore, I would sppeal t{o this
Government, as a first step towards
ameliorating the conditions of these
communities, to free them at least
from the tyranny of the landlords t?y
providing them with house cites in
which they can live veacefully. This
can he done by the Central Govern-
ment, but j{t has made it a practice to
shove the responsibility of helping
these communities on the State Gov-
ernments, and when we approach the
State Governments for help, they shove
the responsibility on the Central Gov-
ernment. They explain thai the Central
Government has ot vast resources;
that it is spending enormous amounts
in Kashmir, on defence, etc. gnd
therefore we may approach the Central
Government. These excuses are not
going to solve the problems of the
scheduled castes. Of course, we know
that some changes have been cifected,
but they are not sufficient. We are
aiming at establishing a welfare State,
and if this section of the population
is neglected and allowed to live like
animals and sub-human beiigs, it
would be a mockery to ~laim that we
are living in a democracy today. The
Central Govergment c¢en helo these
communities by levying a cess on the
most privileged classes, as they have
done in the case of encouragement to
khadi. (An Hon. Member: So you su%-
gest a penalty). You wmay call {t
a penalty. If the scheduled castes are
suffering today. it is not because they
think that it iv a pleasurz for them.
to suffer, but it is because the privi-
leged classes have made them to
suffer. They have never ullowed them
to enjov the facilities of life. So, it
should be a penalty on ‘he privileged
classes. They should pay it for gectting
rid of their sins, With the amount
they can collect by levying this cess.
the Central Government can nrovide
these communities with materiais for
the construction of houses. The sche-
duled castes can then easily build
houses and live peacefully in them.

This would be really a great step if
this Government can taie it.
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Then, as regards education, I am
told that the Madras Government has
come forward to help these down-
trodden communities in the matter of
education and other matiers in past.
A lot of praise has been showered on
the Madras Government, but let me
tell you that the same Madras Govern-
ment is now trying to stop the scholag-
ships. They are not going to give fresh
scholarships to scheduled castes, and
I am told that they have passed orders
to the Collectors not to let any new
hostels to be opened. If this is going
to be the case, I am sure the sche-
duled castes will not have any respect
or regard for this Government. The
scheduled castes form a big portion of
India’s population and they would be
able to do bad as well as good if they
only take it into their heads. There
is one amendment by wiichr we want
to have compulsory primary education
for the scheduled -:astes. Here 1 would
like to say that this system of free
primary education has been tried in
Hyderabad State. The Government of
Hyderabad have opened a number of
schools for depressed classes, for edu-
cating the children of the sclreduled
castes and other Dbackward classes.
But for quite a number of days these
schools have nearly remained empty
because children of these commnunities
are usually employed in gainfu!l occupa-
tions and the parents of these children
not knowing the value of education
generally send their children to get an
additional income for their families by
working under somebody. Thereafter
the Government of Hyderabad had to
give special stipends to every child
that attends the school from this com-
munity. The Central Government can
also insist on the State Governments
to follow the same praclice till such
time the children of these communi-
ties are made school-minded.

In a country of agriculturists. the
Scheduled Castes and the backward
classes are landless peasants. They are
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noble tillers of the soil without any
soil of their own; even in a few isolated .
cases where the members of these com-
munities own lands, they are being
harassed by the rick landlords and
those people who have no money to
appeal in a court of law, thave to
simply keep quiet by sacrificing their
land to somebody else. Further, the
scheduled castes and the backward
classes being very poor they always
fall a prey to the moneylenders and
therefore Government should set apart
a separate fund to give them taccavt
loans through which they can improve
their lands also. Now the Planning
Commission has set apart an enor-
mous sum to develop the river valley
projects. But again the Scheduled
Caster are left out. I am not saying
thrat ‘'the scheduled castes should be
taken to those parts and given land,
But what I would like to point out
is that whenever such development
schemes take place, whenever projects
are chalked out to change the face of
this vast country, these communities’
interests should'also be considered. be-
caus? these people have remainad with-
out any facilities for all these centuries.
So whatever development schemes that
are taken up in the country, some
consideration should be given to these
communities. This is how I feel this
Government would be able to solve the
problems of these long-neglected com-
munities.

I do not want to take much of the
time of the House. We do not want to

. be rolitical beggars. We do not want

to have generosity or charity. But we
demand justice—justice pure and pro-
per. We want that we should be treated
as proud Indians in free Bharat. If
you dp not give us the justice that we
deserve, these long neglected com-
munities, these down-trodden untouch~
ables may rise in revolt.

The House then adjourned till Two
of the Clock on Tuesday, the 17th
February, 1953.





